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SHri B. D. KHOBARAGADE (Ma-
harashtra): Some time during this session.

SHRI NIREN GHOSH: You will please
consider it and inform us.

MR. CHAIRMAN: You spoke about it
yesterday, and I told you that I could not
promise. If there is something to report, I will
tell you.

THE APPROPRIATION (No. 2) BILL 1968

THE DEPUTY MINISTER w
MINISTRY ofF FINANCE (SHRI
BHAGAT): Sir, | beg to move:

THE
B. R

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
services of the financial year 1963-64, as
passed by the Lok Sabiha, be .taken into
consideration."

This Bill provides for the drawal out *of the
Consolidated Fund of India of moneys required
to meet the expenditure charged on that Fund
and the Grants voted by the Lok Sabha. The
figures in the Bill are based on the provisions
shown in the Budget documents, exclusive of
recoveries, but include sums voted on account
and provided for in the Appropriation (Vote on
Account) Act of 1963 for one month's supply.
Accordingly the total amount to be withdrawn
from the Consolidated Fund of India during the
year, 1963-64 is estimated at Rs. 9440 crores,
of which Rs. 2078 erores are for expenditure
on Revenue Account; Rs. 1004 crores for
Capital Expenditure other than that of Rail-
ways; Rs. 716 crores for disbursement of loans
and advances, and Rs. 5642 erores for the
repayment of debt.
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The expenditure on Revenus Account
includes Rs. 1221 crores for Civil

Departments; Rs. 742 crores for Defence
Services excluding Capital Outlay, and Rs.
116 crores for the Posts and Telegraphs
Department. Of the major items under Civil
Ex-penditure, mention may be made of Rs. 280
crores for payment of interest and other
charges; Rs. 17S crores for Social and
Developmental Services; Rs. 350 crores for
grants-in-aid to States including their share of
Union Excise Duties; Rs. 96 crores for the
Administrative Services proper; Rs. 47 crores
for Public Works and Rs. 40 crores for
expenditure on certain special items connected
with, the National Emergency.

Of the major item of Capital Expenditure
mention may be made of Rs. 226 crores for
industrial development; Rs. 339 crores for
expenditure on Schemes of Government
Trading, notably for the purchase of food*
grains, and Rs. 159 crores for Defence Capital
Outlay. Gross requirements for disbursement
of loans to States would be of the order of Ri.
541 crores including Rs. 100 crores to be
advanced to them in lieu of their market
borrowing this year following the decision to
float a combined loan for the Central and State
Governments. A provision of Rs. 175 crores
has been included for loans to other parties.

Of the amount provided for the repayment
of debt, Rs. 180 crores are on account of
market loans maturing during th, year; Rs. 56
crores for other debt repayments including
Sterling and Dollar loang and Rs. 5406 crores
for discharge of Treasury Bills. The Treasury
Bills have a currency of 91 days.
Consequently provision has to be made for
their discharge four times during the year. By
fai the major portion of these Bills re lates to
ad hoc Bills issued in favoui of the Reserve
Bank from time t< time for replenishing the
Goverr ment balances to meet the overa: gap
in resources. Accordingly thes
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[Shri B. R. Bhagat] ad hoc Bills are
notionally treated as having been repaid and
simultaneously reinvested four times , year for
which necessary provision has to be made and
included in the Appropriation Bill.

Full supporting details have been given, as
usual, i, the Budget documents circulated t,
the Members. The House has also had an
opportunity of a general discussion on the
Budget. I do not therefore propose to take the
time of the House in explaining any further
the provisions included in the Bill but shall try
to meet the points that hon. Members would
be raising during the course of the debate.

Sir, with these words I move.

The question was proposed.

SHrRI BHUPESH GUPTA (West Bengal):
Mr. Chairman. Sir, we do not have the
advantage of discussii.g the Demands for
Grants, and that is a big gap in the entire
discussions and debate that take place over
these proposals in this House.

[THE DEPUTY CHAIRMAN in the Chair]

I should like, Sir, in this connection to
mention, since the rules are being modified, to
see whether certain substitute procedure could
be found whereby we could discuss somewhat
concretely and in some details the various
Demands for Grants. I note that we suffer
from certain constitutional handicaps in this
matter, but that is no reason why this House,
when we are going to amend the Rules of
Procedure, should not consider this matter
with a view to evolving a certain good
procedure that will enable thi; House to dis-
cuss those matters in a different way.

I should like now to make a few
observations with regard to the general state
of our economy. From all iccounts it is clear
that in the Third "ive Year Plan, in the
middle of'it,
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economy is sagging in many respects. Some
of the vital projects are not being carried out
according to schedule and there is a serious
lag there. Agriculture is not looking up at all,
and * against the estimated increase of
foodgraing production of the order of 4
million tons per year during the Third Five
Year Plan there has been a marginal, if I may
say so, and negligible increase of only 2
millions tons or so in the 2J years of the Third
Five Year Plan. It is, therefore, that we are not
attaining the target of 100 million tons, and if
we do not attain that target, with the
population growing, with the prices rising the
situation is going to be extremely serious and
the impact oa. our economy as a whole and
the development in particular would be of a
negative nature.

We should have thought that the emergency
would be exploited in order to step up
production, in order to step up economic life
or economic activity. But what has happened
is exactly by and large the opposite. I am not
saying that in no sphere has there been some
improvement. There has been a little
improvement i» certain industries connected
witk defence production. But if you take all
other industries, we are lagging far behind and
that too in this third year or second year of the
Third Five Year Plan when the tempo of deve-
lopment should be of a much higher order
when, even if we had not taken off as the term
used to be used previously we should be in
good strides. The Government and the
Planning Commission in particular and the
others, all of them, are answerable to the
people of the country.

Why should this be so when they had been
armed with enormous powers under the
emergency powers and under the Defence ot
India Act? Never a Government failed in such
a situation to bring about orientation, changes,
as this Government has in the course of the
last six months of emergency. Yet |
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do not see any sign of repentance on their part.
Prices are rising and the hon. Minister of
Finance has proposed a Budget which will
lead to further rise in prices. Unemployment is
growing apace in the country and yet there is
no proposal whatsoever to arrest the growth of
unemployment, let alone coming to grips with
it in order to overcome it. The industrial
production is lagging, taking industry as a
whole and yet the idle capacity of the order of
40 to 50 per cent, in many industries is not
being -utilised. These are some of the
examples I can give. There are many other
examples an economist can give. In fact, all
the papers have written that the condition of
economy is not at all reassuring in the present
situation. The Government wants to escape
this responsibility under the cover of
emergency powers; sometimes by asserting
what they think right even if it is not right and
often with a red °Y® threatening people.

The Finance Minister the other day indulged
in threats against the Opposition because they
dare to oppose some of the budget proposals.
Madam Deputy Chairman, we are accustomed
to such threats and we are not going to be
frightened by such threats. But this is only a
minor consideration. What, however, the
country should take note of is the fact that the
Government is trying to utilise these
emergency powers in order even to silence the
legitimate democratic criticism that is not only
necessary in a constitutional democratic set-up
that we are supposed to have but it is
absolutely  essential and, of course,
undoubtedly  desirable. Madam Deputy
Chairman, therefore, let me deal with some
aspects of the emergency.

You will remember that on the 2Cth of
October last year the President, acting under
article 352 of the Constitution, proclaimed
emergency and he said:
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"In exercise of the powers conferred by
clause (1) of article 352 of the Constitution,
I, Sarvapalli Radhakrishnan, President of
India, by this proclamation declare that a
gra.e emergency exists whereby the
security of India is threatened by external
aggression."

As you know, this came after the Chinese
attacks on the 20th October, 1962. Six days
after that the emergency was declared. Now,
the reason is given as "external aggression"
and grave emergency. Straightway I would
like to say that the Government did not
consider the invocation of the emergency
powers on, shall we say, 10th October, 13th
October or even on the 15th October. Only
when the Chinese forces in large numbers
crossed the MacMahon Line and came into our
territory did the Government think it necessary
to advise the President, on the ground of grave
emergency, to make this proclamation. In this
House we all supported the proclamation of
emergency because we felt—and we still
think—that in a situation like that it would be
necessary for the Government to arm itself
with power* such as emergency powers under
our Constitution. I am not going into the
details of it. Now, therefore, we have to review
these things here. The Government and the
Home Ministry do not at all show the slightest
concern for discussing the working of the
emergency powers. When discussions in an
Informal Consultative Committee of the
representatives ot the various parties were held
before the Defence of India Act was brought
up for discussion in this House, a suggestion
was made by us and others that Parliament
should appoint an advisory committee in order
to watch the operation of the emergency

powers and give such advice to the
Government as it thought fit. The
Government, and the Home Minister in

particular, brushed aside these constructive
suggestions of the Members of Parlia-
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[Shri Bhupesh Gupta.] went. It was a most
unfortunate action on bis Part because in the
course of the six months we have not had the
opportunity of discussing how the emergency
is being worked and yet the emergency
powers cut across our Fundamental Rights.
They liave taken away certain provisions in
Chapter in of our Constitution which give us
the Fundamental Rights and at the same time
make it impossible for the citizens of the
country to enforce certain other rights given
under articles 21, 22 and other articles of the
Constitution. I have never known of a
Government so cynical about the use of
emergency powers. If it were in England, that
Government would have been hauled over the
coals the next day. I cannot think of the British
Government flourishing on this abuse of
emergency powers with so much of impunity
for a period of six months. Yet this great
Government of ours which speaks of
democracy and acts cruelly in certain spheres
of fundamental rights, would not even give a
chance to Parliament to discuss this matter.
Therefore 1 would like straight-way to point
out this. In this connection I would recall to
the House -what was said in the report of the
Nehru Committee in 1928 or so when it dealt
with the question of Fundamental Rights and I
think we should remember some such thing.

SHutr AKBAR ALI KHAN (Andhra
Pradesh): We have the Constitution now.

SHrRI BHUPESH GUPTA: The sentiment
was expressed in 1928 but the report came
later. It said:

"Our first care should be to have our
fundamental rights guaranteed in a manner
which will not permit their withdrawal
under any circumstances."

One of the members of this Nehru Committee
was the living Nehra, Pandit Jawaharial
Nehru, and]I do
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not know whether Shri Lai Bahadur Shastri
remembers this noble sentiment expressed and
the pledges made. What has happened to our
fundamental rights now, I would like to know.
Here I should point out to you a very
interesting thing. The Defence of the Realm
Act of England had certain provisions and also
the Defence of the Realm Act in India had
certain provisions at the time of the first Great
War and the safeguards that were given there
under the Defence of the Realm Act in
England or under the Regulations of the Def-
ence of India Act or Realm Act in our country
in those days wurider the British—thes,
safeguards—do not exist to-day in the present
Defence of India Act and under the existing
emergency powers. Many people in the
country perhaps do not know this thing now
because we are trying to forget what happened
under the British. I should only like to mention
in this connection one or two things. Under the
Defence of the Realm Act, Regulation 14-B of
1914 and Regulation 18-B of the Emergency
Powers Regulations of 1939 they gave certain
safeguards which do not exist under the
present Defence of India Act and it is stated
clearly by all authors and also in the provisions
themselves. Yet they were dealing with the
situations of a Great World War.

266-

SHRI T. S. AVINASHLINGAM
CHETTIAR (Madras): What is the provision?

SHRI BHUPESH GUPTA: I have told you
the provisions—they are 18-B and 14-B. I will
again give you. They are 14-B of the Defence
of the Realm (Consolidation) Regulations,
1914 and Regulation 18-B (f the Emergency
Powers (Defence) Regulation, 1939.

SHRI T. S. AVINASHILINGAM
CHETTIAR: What do they refer to?

THE DEPUTY CHAIRMAN: He wants you
to read it.
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SHRI BHUPESH GUPTA: I have not got the
provisions. He can reacl it. *Why should I do
his reading? Let him do some work. He can
And it out. The point I am making is, the safe-
guards that obtained then do not exist here.
The British Government in the Defence of
India Rules during the last war, negated them
and I think under Rule 26 the Brjtish did it and
;now you are carrying forward the latest
British tradition of 1940 or 1939. Here I would
point out one or two things. Before J proceed,
I would invite the attention of the House to a
Resolution of the Central Executive
'Committee of our Party. The Resolution was
passed only on April 11 1963 and said:

"It is nearly six months since the
President of India declared the National
Emergency on October 26. All parties and
groups in the country, including the
Commuist Party, supported it and voted for
it when it came before the Parliament for
sendorsement.

Since then, following the ceasefire the
Colombo Powers helpful intervention and
internal mobilisation for defence, etc. the
conditions  which  necessitated  the
extraordinary law and the Emergency have
materially ceased to exist. Its con+inua-tion
and operation obstruct normal life, moi. i
the detriment of the common man than the
big obstructionist vested interests. This
change in the situation was, in a sense, re-
cognised by the Government when it
decided to conduct the bye-+elections."

More bye-elections are being held.

"The continuation of the Emergency
does not seeem to be necessary now to
fulfil the tasks of development and defence.
And if the same extraordinary situation
arises again, it can be revived.

The Central Executive Committee of the
Communist Party of India, therefore, is of
the opinion that ihe
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Government should hold a consultation
with the Opposition Parties i* the
Parliament with a view to assessing the
situation and lifting tke Emergency."

Now we are saying that the situatioa is such
today that there should be consultations
between the Government and all Opposition
Parties to compare notes, to assess the
situation, with a view to seeing whether the
emergncy could be lifted. We are of the view
that it is no longer necessary. It does not seem
necessary but maybe we are not in possession
of certain information which the Government
may have, maybe we are not right in our
assessment but what I say is, in the interests of
democracy in the country and of the people
and their fundamental rights, there should be
mutual consultations over this matter after 6
months of the emergency regime ia our
country. I am prepared to be convinced if the
Government thinks that it should continue and
I should also be given a chance to convince if
I think there are factors which may not justify
its continuance: but let these things be
discussed as we have suggested in our
resolution.

Since the Colombo proposals, even the
prisoners of war—the Indian prisoners of
war—are being released by China. You will
remember, speaking on the President's
Address, 1 believe I was the first in this
Parliament to raise this demand very openly
that the Chinese Government should release
the prisoners of war and that it should not be
treated in the routine way an4 that they should
not wait for an armistice or any such talks. I
am glad that these prisoners of war are being
released and they are welcome home and I
hope others will also be quickly released,
those who are still in Chinese hands. No
matter what happens to the future of the
Colombo Proposals, talks or no talks, the
prisoners should he released in the interests of
creating a better atmosphere and for the cause
of Afro-Asian solidarity which should be
promoted.
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[Shri Bhupesh Gupta.]

Now I would deal with certain aspects. The
emergency was proclaimed not because of a
threat only, but of an act of aggression on our
territory which has given rise to a great emer-
gency in the country. In any situation you do
not suspend the Constitution.

The question today is to judge whether that
great factor, grave emergency, exist. Nobody
will say that we are living In the days of
October and November. It is five months
since the cease-fire took place. It is six
months since the emergency was proclaimed
in the country and certainly today we are not
living in the situation that prevailed at that
time. I am not suggesting that the crisis is
completely gone and over. If the assessment
of the Government is this that they are likely
to be immediately attacked and so on, then
one can understand the continuance of the
emergency. If however the assessment of the
Government is, as is indicated in the Prime
Minister's statement, that there is no such
likelihood of hostilities or attacks again, then
you must consider whether the emergency
should continue. This is the question and we
can discuss it with open minds because
whatever our Party differences, we are all
interested in defending the Constitution, in
seeing that the fundamental rights under the
Constitution are not negated and suspended
more than they are necessary. We are all
interested in seeing that Part III of the
Constitution is not make a nullity for a long
period of time. You know, even in the
Constituent Assembly the matter was
discussed.

SHRI AKBAR ALI KHAN: Subject to the
security of India.

SHrRI BHUPESH GUPTA: This question of
the security of India is a constant problem.
Merely, consideration for the security of India
does not provide for the proclamation of
emergency. It is a constant thing, this security
of India. Have we become
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such a country and is our Constitution such a
creation that it cannot give us security of India
in any circumstance unless we have
emergency powers? That is talking like
President Ayub Khan, when with a little
disturbance here or a border clash there, he
would declare emergency and continue it.
Fortunately enough we are not given to that
doctrine or ideology or that line which
perpetuates an emergency and the emergency
rule to the annulment of democracy and the
suppression of the Fundamenal Rights and the
ruination of the country's future. It is in that
spirit that I speak today. Let us discuss this
matter with the opposition parties.

Madam Deputy Chairman, I wrote to the
British Information Service here in order to
find out what happened in the course of the
Second World War as far as detention without
trial was concerned, and the British authorities
here in New Delhi were good enough to make
enquiries from their Government in England
and to write to me like this.

SHRI AKBAR ALI KHAN: I am glad you
are following the British precedent.

SHrRI BHUPESH GUPTA: You will never
understand when I follow whom.

SHRI A. B. VAJPAYEE (Uttar Pradesh):
That is exactly the position.

Surt BHUPESH GUPTA: You will never
understand. If I am quoting Shakeshpeare, you
may be saying the same thing. Anyway, I am
afraid you are out-doing even the British in
this matter and even the British imperialists
were a little more generous than some of you
gentlemen opposite, smiling as you are at the
moment. New here it says:

"While Regulation 18B was in force, the
Home Secretary was required to report
monthly to Parliament the number detained
and released".
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And these reports were printed and were
available to the public and the published
figures show that 1887 people, including a
handful of non-British, were detained for
periods varying from a fe, days to several
years, but the maximum number detained at
any time was very much less than this. That is
to say, for the period of 6 or 7 years of the
World War the total number of detenus, the
total number of those who entered the jails,
was only 1847 and at any given time the
number was much less. This information I got
from the Head of the Reference Section of the
British Information Service here. The letter in
the original is with me.

SHRi RAMGOPAL GUPTA  (Uttar
Pradesh): What about the figures of the mass
arrests in India?

SHrRI BHUPESH GUPTA: 1 am coming to
that. I knew you would ask for it. This is the
British position, and you remember at that
time there was Oswald Mosley of the Fascist
Party who was openly supporting Hitler. At
that time there were also the pacifists who
were opposed to the war. And at that time the
Communist Party was also there and unlike
the Communist Party of India, they were
openly opposed to the war. up to 22nd June,
1941. Even so the arrests were so few under
the detention law.

Now, my hon. friend here raised the other
point and I think this should be straightway
answered. He asked, here in our country,
during the War, how many people were in
detenticn.

SHRI RAMGOPAL GUPTA: Does the
figure include all those who were arrested in
1942?

SHrRI BHUPESH GUPTA: I am coming to
that. In such matters I always, try to serve my
hon. friends; it is my privilege to serve them. I
have got this from the Government of India as
to what happened at that time. Here at that
time the total number of detenus, detained
under the
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Defence of India Act, in January, 1945 was
7,574; including foreigners, Germans,

Japanese, politicals and non-politicals. And
that, as you may know, is for undivided India.
The political detenus were much less than
what this figure of 7,574, and if you cut out
East Pakistan and part of Punjab and certain
other places, the number for the rest of India
would be even less. The number of such
detenus would be still lower. But even within
these few months, you have arrested nearly
1,000 people under the detention laws,
whereas in those days the number arrested by
the British over the entire period would not
have been perhaps more than 3,000 or so, and
that period embraced the six or seven years of
the War. This I have taken from official
reports. You know in JanuaiT 1945 people
had not been released. The War had not come
to a complete end at all and the leaders were
released only in August-September, 1945.
Therefore, at that time, everybody was in jail.
This is perhaps the biggest figure as far as
detention without trial is concerned.

SHRi MOHAN LAL SAKSENA
(nominated): Except the Communists, all
were in jail.

SHrI BHUPESH GUPTA: Yes, and now
the Communists are in jaii, I suppose one
exception cuts out the other exception. But I
may say that many of the Communists were
also in jail, you ought to know that. I had to
spend a part of that period underground on my
return from England for about a year and a
half, since a warrant was pending against me,
and if I succeeded in avoiding arrest and
remaining outside jail, you should con-
gratulate me, Mr. Saksena.

This then is the position. I do not want to
say anything more. Today I think the whole
thing should be reconsidered, because it has
become an engine of suppression, it has
become a method for suppressing the
Communist Party and in West Bengal Con-
gress circles, it has been stated that there is no
Jan Sangh or Swat'antva
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(.Shri Bhupesh Gupta.] Party or Praja
Socialist Party, really, in West Bengal, but
only the Congress ;and the Communist Parties,
and they say, "Let us take this god-sent oppor-
tunity to suppress the Communist Party," and
that is why they have put nearly 140 people in
detention without 'trial, including some £0
members of the Legislature and another 550
under different charges which can never be
proved. They will not be proved. That is the
position all over the country and now perhaps
some 600 people are in “detention without
trial, I ask, is this right? I would ask the hon.
Minister "to consider whether such an attitude
is correct. Today you may feel happy that you
are persecuting the Communist Party, but
tomorrow you will not feel so happy, because
others might like to persecute you. Therefore,
once *you start this game, there is no knowing
where it ends. Hitler did it. I am not comparing
you to Hitler. Far from it. But is historical
exDerience :to be set aside? The Weimar
Hepublic gave way to emergency power and
the emergency power brought in Hitler and
Hitler struck the Communist Party first and
then he struck 'the German democracy and
German civilisation and German culture. Are
we not aware of such dangers in the process of
history? Are we to think "that just because s
particular party is suppressed, the others have
no eoit--cern in it? Therefore. Madam Deputy
Chairman, I submit and I demand here. After
all these months of the cessation of hostilities,
after five months, this is the position and I do
not know of any democratic country ;anywhere
in the world where preventive arrests continue
even after five or six months after the cease-
fire. I do not know and I would like you to
quote anv. You can qoule Franco's Spain. You
can perhaps quote certain other South
American countries which do not ha-e¢ a
democratic set-up. But can you quote one
single democratic country in the world where
you have this kind of extraordinary powers
leading to the denial of individual liberty of so
many peoole all over the country for so lIonf a
period? I chal-
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lenge the Government. Let
it.

them prove

Now, Madam Deputy Chairman, we are
told that for the defence of the country we
need this. We do not really need the
emergency powers to build up our defence.
The crux of the thing is military operations. If
you read the Defence of India Act. you will
find that in order to facilitate and help military
operations—and that should certainly be
done—it was necessary to invest the
Government, the Central Government, with
certain extraordinary powers. But then, if the
military operations have ceased, if we are in a
position to hold the by-elections it* the
country, after having negatived the decision to
suspend the by-elections that we had taken
carlier, if the Colombo proposals have been
accepted by the Government, if the
Government have declared that they are not
going to take recourse to arms even if the talks
fail, but would take to arbitration 'for the
settlement of the dispute, if the prisoners of
war in Chinese hands are being released, does
it stand to reason that these emergency powers
should be so used in order to suppress one of
the political parties in the country in this
manner, the main opposition party in
Parliament. when amongst those who are
detained are also leaders of the recognised
opposition, at least in two of the State
Assemblies? This is a poser I make not in
anger but in great sorrow and pain. I know
that wh”n I make thi3 an attempt may he
made to raise the red herring over this matter
in order to by-pass the basic question of con-
science, jurisprudence, democracy and politics
by political prejudices. I would ask hon.
Members not to be carried away by such a
view but to consider whether the time has not
come to set free everyone who is detained
without trial. Should von require the
emergency again, the President can invoke it
any time and the Constitution gives such
powers. Many of the arrangements would
have to-remain but as far as Defence is con-
cerned, you donotneed emergency
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powers to boost up defence production. Many
of -the NATO powers do not need emergency
powers in order to build up their hug« military
machine. England does not have emergency,
the United State* does not have emergency,
France does not have emergency and Italy
does not have emergency. They all belong to
the NATO end they are able to build up a huge
military machine. Portugal has it and Spain
has it but these are Fascist countries and you
know them very well. Why can't we build up
our defence efforts that way? Therefore,
Madam Deputy Chairman, we cannot under-
stand the argument of the Government. If it
were so that without emergency we could not
build up national Defence, then I would still
be in favour of continuing the emergency even
if it means that all our people have to remain
in jail. I think a democratic country can build
up even better its Defence potential without an
emergency and does not require extraordinary
powers. The framers of our Constitution were
not unmindful of the need for strong national
Defence and they provided for the
fundamental rights. This is a task which
should have been fulfilled all along the ten or
twelve years since the Constitution came into
force. If you have not done it in the proper
way, then don't punish the people, do not
strike down their fundamental rights. On the
contrary find out the guilt. That I can
understand. Deal with them, rectify the
mistakes, rectify the shortcomings in the
highest quarters of the Government which deal
with such matters but why strike down the
fundamental rights and throw them in the
dust? 1 would like the hon. Members and
others to consider this in all seriousness.

Madam Deputy Chairman, I hare said,
consider it, and I would naturally demand the
release of all the Communist prisoners who
are in jail. I have been telling you this and
once again I repeat in this very House that I do
not know of a single Communist in the
country who is opposed to the

116 RS—4.
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cause of National Defence and who has not
paid a tribute to the great services rendered by
the Jawans in the frontier.

SHRIC. D. PANDE (Uttar Pradesh) : What
about Mr. Jyoti Basu?

SHrRI BHUPESH GUPTA: I know you will
raise it and I am prepared. This is what Mr.
Jyoti Basu said in the Bengal Legislative
Assembly:

"We still hold that the Indian
Government is pursuing a non-alignment
policy despite the fact that we are taking
foreigners. It is good that we buy arms
wherever they are available. We are
thankful to all those...."

SHRI C. D. PANDE: He said, when this
border war broke out, that it was foolish to say
that there was aggression from China. This
statement has been made by Mr. Jyoti Basu.

SHrRI BHUPESH GUPTA: Madam Deputy
Chairman, this is what Mr. Jyoti Basu said in
the West Bengal Legislative Assembly on the
16th November.

THE DEPUTY CHAIRMAN: But he is
referring to another speech.

SHRI C. D. PANDE: Did he or did he not
make a statement to that effect?

SHrRI BHUPESH GUPTA: It is wrong,
absolutely. You were interested then but here
is the Assembly proceedings and when I take
it you are not.

SHRI T. S. AVINASHLINGAM
CHETTIAR: What is wrong? Whether the
statement made by Mr. Jyoti Basu is wrong or
whether he did not make that statement at all. I
would like to know whether he did or did not
make such a statement.

Surt  BHUPESH  GUPTA:  Which

statement?
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SHRI C. D. PANDE: That it is foolish to
say that there is aggression from China.

SHrRI BHUPESH GUPTA: Mr. Jyoti Basu
never made that statement.

SHrI  T. S.  AVINASHTLINGAM
CHETTIAR: Did he make that statement?

SHrRI BHUPESH GUPTA: I said, 'No'. Here
is Mr. Lai Bahadur who said "we are not
dealing with these people for whatever they
may have or may not have said before 8th
September".

SHRI C. D. PANDE: Mr. Lai Bahadur said
the other day that the Communists should be
put in madhouses rather than in jails.

SHri BHUPESH GUPTA: That is right.
One gentleman can be easily found from this
House for the madhouse.  You may be in
love with Mr. Lai Bahadur. I also respect
him, I know, but I have not developed the art
of flattery. Here, Madam Deputy
Chairman, Mr. Jyoti Basu also said that the
battle will be long and hard and that we must,
therefore, mobilise the people all  over
West Bengal through united committees for
patient and persistent efforts to increase the
war effort. I think when you deal with the
Leader of the Opposition and his speech made
on some occasion, it should not be totally
ignored. It is not in good taste, it is not good
politics, it is not prudence, it is not
fairness and it is not cricket in our public
life. Thatis what I say. MTr. Jyoti Basu is in
jail.  You have kept him for six months and I
think you should be satisfied by the pound
of flesh you wanted of him. I think you have
had it now and you should not be more
cussed at this stage. 1 was not talking about
individuals but since you raised this point I
mention him. This matter should, therefore, be
considered. We all together make the
parliamentary institution in a democracy,
opposition and government and by the will of
the people we have
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been put as the first opposition in the country.
Oust us in the Fourth Elections. You have
seen the verdict of the people in the First,
Second and Third General Elections. If we
have committed any crime or offence, put us
before the courts of law, punish us, shoot us if
you like but do not deprive the Opposition of
its right to function in the country. Do not try
to cripple its activities in this manner as you
have been doing.

SHRI AKBAR ALI KHAN: We have not
banned the Communist Party. We have only
put those people behind bars who are
suspicious.

Surt BHUPESH GUPTA: That is what the
Britishers used to say. You put some people in
jail, some elements, but not the entire party
into jail. You do not have such jail accommo-
dation. You have taken in Assam 120 party
comrades. How can they function? In Tripura
the entire Council membership, the entire
leadership and the secretaries of the party in
districts are in jail. In West Bengal 700 people
are in jail. In Maharashtra 70 people are in jail.
In the sane way. you had put the entire
leadership in Kerala in jail but now, good
thing, you have released them. This is what is
happening there. So, why are you talking like
that Mr. Akbar Ali Khan?

SHRI AKBAR ALI KHAN: When we are
satisfied we release them as we did in Kerala.

SHri BHUPESH GUPTA: ,1 say, release
them and you will have no occasion to regret
and if you have any occasion to regret by
releasing them, I shall come before Madam
Deputy Chairman in sack cloth and ashes and
make all amends for it, whatever you
command. I cannot say more than that. I met
Mr. Jyoti Basu in prison, sought an interview
with him. He was shocked and surprised that
he should have been treated in this manner and
he has expressed the
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yame sentiments to the other col-
leagues. Mr. Govindan Nair met him. I
would not have said all these things had I
not assured myself that what I am saying
now will be carried out by the entire Party
and you will have no occasion to bring
forth further charges against me in this
matter. Six months have passed. You
have had enough time for the impact of
those days to pass. I do not quarrel with
them for the present over the past thing
but let us look to the future. Let us see
whether the situation is such that you can
take a bold step, become a little generous,
come to the standards  of democracy and
see that their fundamental rights are not
crippled in this manner. And, Madam
Deputy Chairman, in this connection T
cannot but point out to you that on the
28th of February in the West Bengal
Assembly the Finance Minister, Mr.
Sanker Das Banerji, had the gumption to
say that legislators would not be released
as long as the emergency continued.
Who authorised him to say that,
because under the Defence of India
Rules you have provided for review and
in this House and  in the other House the
Home Minister gave assurances about
review? Now, is it  not going back on
this promise? I could have understood
him saying that the matter is subject to
review although we want all of them to be
released. But he says even before the
review takes place that nobody
will be released. You can see how Mr.
Sanker Das Banerji behaved in the
West Bengal Assembly when he
spoke summing up the Budget
discussion. Was it not telling the
reviewing authority, 'Don't release them'?
Was it not interference ~ with ~ whatever
little assurance for an independent
review had been given in this House by
Mr. Datar and by Mr. Lai Bahadur Shastri
in the other House?  Somehow he is
not to be punished but I am to be punished
for it. 1 am to be questioned for it; my
bona fides are to be questioned. I can
say that this is political vendetta. In
West Bengal it is revengefulness which
you are seeing. But I say, Madam
Deputy
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Chairman, this spirit of revenge does not
bring about the unity of the country. It is
contrary to our good conscience, contrary
to our national traditions. It is something
against what the Congress itself taught
and above all what Gandhiji taught.
Imagine what would have happened today
if Mahatma Gandhi was amongst us.
Suppose we had gone to him and asked
his advice and blessings in such a matter.
Would he not have advised the
Government, 'Don't be carried away by the
spirit of political revenge'? Whom shall
we go to? The only living man to whom
we appealed and again continue to appeal
is Pandit Jawaharlal Nehru. We consider
him not merely as the Prime Minister of
the country but as something more than
that. That is why time and again with
many an injury on us inflicted by the
actions of the Government, pained by their
behaviour towards us, maligned by them
on all sides, we go to him for redress and
relief in the hope that the best traditions
which Pandit Jawaharlal Nehru tries to
impart to the nation live in him now as
ever-before. I am surprised that even
Pandit Jawaharlal Nehru is helpless. I
cannot believe that he is happy with so
many people in jail because this disgraces
the country. It goes against many of his
own teachings but what is more, I would
like to know, who rules the country, the
C.ID. or Pandit Jawaharlal Nehru? I
would like to tell this before the House.
Let it be decided as to who rules whether
the Central Intelligence Department is
ruling the country. Let them say they are
ruling the country; I will not have
anything to complain about Jawaharlal
Nehru except that he has brought about
such a state of affairs. But if we are told
that Mr. Jawaharlal Nehru is at the helm
of affairs, is in the control of the Gov-
ernment, can I not appeal to his good
conscience, to his sense of justice, to his
pride in the democratic traditions

and institutions and seek remedy and
relief from him? It is with this object that
I appeal to him once again to
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[Shri  Bhupesh  Gupta.]  personally
reconsider this matter, discuss with the leaders
of the Communist Party, discuss with those
people who are in jail, get them out on parole
if you like, and satisfy himself that there is no
reason to fear. Madam, what shall I say?

THe DEPUTY CHAIRMAN: You have
taken 45 minutes.

SHrRI BHUPESH GUPTA: Yes, I am
finishing now. You will remember some time
back I referred to the report of the Chartered
Accountants into the affairs of the Ruby
General Insurance Co. and the New Asiatic
Insurance Co. Now I am in possession of this
Report—complete text. It is a report by the
Chartered Accountants, Mr. Ghosh and Mr.
Suresh Mathur. Would you like to have this
Report, Madam? If you like, you can have
that. I shall read out a quotation from the
Report. Here it says that the Company has
wilfully manipulated the account books from
year to year to the tune of Rs. 18,15,224 in the
Balance Sheet for the year 1954-55. It does not
represent the true and correct state of affairs of
the Company. This is on page 25 of the
Report. So all these things are there. I know
what the hon. Minister would say. We are told
that the Solicitor-General gave an opinion on
the two Reports that he thought that no
prosecution was called for, that no further
action was necessary. [ should like, under
article 88 of the Constitution, the Attorney-
General to come and explain before the House
as to why the Solicitor-General gave an
opinion different from that of the two Charter-
ed Accountants. Madam Deputy Chairman, we
did not inscribe in our Constitution article 88
in order just to have some little fun. In
situations such as these the advice of the
Solicitor-General or the Attorney-General
should be heard by the Members of the House
and my demand therefore is, Madam Deputy
Chairman, you summon the Attorney-General
to come before this House and explain why the
Solicitor-General gave advice
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to the Government disagreeing with the
recommendations made by the two Chartered
Accountants after their examination and
enquiry into the affairs of the New Asiatic
Insurance Company and the Ruby General
Insurance Company.

SHRi M. S. GURUPADA SWAMY
(Mysore): What is the recommendation?

SHrI BHUPESH GUPTA: You ask me to
lay it on the Table. Now, there are many
things. I do not wish to say very much on this
subject.

There are one or two other small things, The
army Jawans are suffering, I am told. Army
camps are being utilised for the private cars of
the army officials. I have got a snap with me
here. Here is an army Officer's car No. UPD
2552; it is shown here in one of the 180 Ib.
tents which can accommodate 12 Jawans. The
soliders are not given proper accommodation
but the tents meant for them are being used to
shelter the cars of officers.

SHRI A. D. MANI: Cars also require
protection.

SHrRI BHUPESH GUPTA: If you give too
much protection to the car, you don't give
protection to the frontiers. This is what is
happening here. Here are the two
photographs. I thought it might be of interest
to hon. Members to find such things. As far as
this is concerned, I think it should be looked
nto.

Now, I have got only one thing more. I do
not understand what Mr. T. T.
Krishnamachari's functions are. I would like
to know that. We are sanctioning money. He
seems to be an elusive Pimpernel of the
Constitution, and of our parliamentary setup; I
am here, I am there, I am nowhere, I am
everywhere. I do not like in the Council of
Ministers an elusive Pimpernel of this sort.
Let his functions be defined. What are his
functions? What is he coordinating? What is
he to carry out amd
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where does he stand vis-a-vis the Prime
Minister in relation to the coordination of the
various functions of the Ministries? Up till
now we do not know. Mr. T. T. Krishnama-
chari is now touring the world, Australia,
some other country, the United States of
America. If the function is international
touring, I can understand it. That is all right;
we will give it to him.

THE DEPUTY CHAIRMAN:
o'clock. Please wind up now.

It is one

SHrRI BHUPESH GUPTA: Madam Deputy
Chairman, you seem to be not much interested
in Mr. T. T. Krishna-machari's functions. I am
interested a little. Therefore I say we should
be told about this.

Finally about the administrative expenditure.
It should be brought down. As you will see, in
these Budget proposals they have gone up by
Rs. 55 crores. I am told that all the Ministers
are angry after their electricity and water bills
and furniture accounts have been published.
All are angry. They are fighting. I do not know
if they have a trade union. Otherwise, they
would have led a strike. All of them are angry
and now they say, find out the Prime Minister's
and the Finance Minister's bills. They want to
be in good company. I say this matter has to be
brought up. We are not satisfied with the mere
publication of such a thing. I made enquiries
from other countries, from whatever channel I
could. In England and other countries it is not
so. The British Prime Minister and their
Finance Minister do not get all that kind of]
thing. They get only some free things. The-

other Ministers are given a salary and they
have to live on it. They have to pay. Here
salary is an excuse and everything else is
subsistence.

1p.M.

SHRIA. D. MANI; Salary is honorarium.
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SHrR1 BHUPESH GUPTA: I do not know.
And about sumptuary allowance I do not
know. Only one of the Ministers invites us.

SHRI A. D. MANI: Who is that Minister?

SHrRI BHUPESH GUPTA: I do not know
about the others. I do not wish to go into that,
but I think this is a serious matter.

SHRI C. D. PANDE: There is an Act of
Parliament wherein these salaries are fixed. If
Mr. Bhupesh Gupta Objects to that, he can
bring forward a Bill to amend the Act, instead
of saying all these things here.

SHrR1 BHUPESH GUPTA: For heaven's
sake, Mr. Pande must not make irrelevant
interruptions.

SHrRI C. D. PANDE: What is irrelevant?
This is not the time to speak about it. You can
bring forward an amending Bill.

Suri  BHUPESH GUPTA: The rules
provide Rs. 250 for water, electricity, etc.
You are consuming Rs. 500 worth. Are you
observing the rules?

SHRI P. N. SAPRU (Uttar Pradesh): Do
you believe in heaven?

THE DEPUTY CHAIRMAN; Mr. Bhupesh
Gupta, please do not take note of them. Please
wind up because you have taken your
time.

SHrl BHUPESH GUPTA: May be, Mr.
Pande had at some time more acquaintance of
Ministers' houses, but he seems to have lost
contact. Now, the position is this. I want a
proper enquiry into it. I would not like the
matter to stop here. It is no use trying to say
that other officers are spending money in the
Ministers' houses. It looks as if, as I have said,
the whole of the Jumna has been pumped out
to bathe our Ministers in their bungalows. |
would like to know where the water goes.
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THE DEPUTY CHAIRMAN: Even if all
this is admitted, you should not have any
extravagance with time. You are extravagant
with time.

SHri  BHUPESH GUPTA: About my
extravagance with time, it is better to be
extravagant on parliamentary time than on the
public exchequer.

SoME HON. MEMBERS: No, no.
SHRIB. R. BHAGAT: With neither.

THE DEPUTY CHAIRMAN: Please wind
up.

SHrRI BHUPESH GUPTA: Therefore, I
shall take your advice and economise, but let
the Ministers also economise.

THE DEPUTY CHAIRMAN: Well, I think
that will do.

SHrRI BHUPESH GUPTA: No, that will not
do. I shall just finish with one or two words.
What I have said is we are spending very
heavy amounts under this Budget and I think
that economy measures should be seriously
considered. It should begin in high quarters, as
a matter of example, not that we can save very
much money compared to the Budget of Rs.
9,000 crores or so. But certainly in order to set
the tone in the country, we should try to
exercise the maximum possible economy in
the highest circles of the administration. I
think the Government should appoint some
kind of committee or commission to go into
this question of economy in our
administration, so that, broadly speaking, they
can give their recommendations to the Gov-
ernment of India in order that they may be
implemented to save money. This is all I can

say.

Once again, before I sit down, I would ask
the hon. Minister to consider the suggestions
that 1 have made with regard to the
emergency and the abuse of the emergency

powers. I would like the matter to be
discussed dispassionately not on the floor
of
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the House only but outside in committees and
meetings, where somewhat outside the
acrimony of debate or if you like the heat of
the debate we can patiently and objectively
discuss whether our Constitution, our
democratic institutions need remain in
abeyance in this manner, crippled and
jeopardised in the name of emergency or
whether we can return to the normal
functioning of the Constitution and guarantee
the Fundamental Rights that the framers of
the Constitution of the country gave to the
people and the country.

Thank you.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 2 P.M.

The House then adjourned for
lunch at five minutes past one of the
clock.

The House reassembled after lunch at two
of the clock, THE DEPUTY CHAIRMAN in the
Chair.

SHRI G. S. PATHAK (Uttar Pradesh):
Madam Deputy Chairman, even in normal
times the duties of a Finance Minister are
difficult. They have become more difficult
ever since the Chinese aggression. We have
had news some time ago that the Chinese have
concentrated forces on the border. There is a
threat hanging over our heads from the north,
from the east and from the west, and the duties
of the Finance Minister therefore have become
much more difficult than in normal times.

We have hc-a?d today an amazing speech
from Mr. Bnupesh Gupta. It has been
repeatedly said on the floor of the House on
behalf of the Government that it is not the
Communists as such who have been detained
under the preventive detention law. It is those
who were aligned with pro-Chinese activities
who have been
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detained under that law, and it is as individuals
that they were dealt with and not as members
of the Party. Mr. Bhupesh Gupta has said:
"Lift the emergency". He has argued for that
and said that defence effort is not prevented by
the lifting of the emergency. Now shall we so
soon forget that the Chinese Government
made a wanton attack, a treacherous attack,
after it had given assurances to us in the
Treaty of 1954 and at the Bandung
Conference? Shall we forget that so soon? Are
we expected to forget that at the borders there
were anti-Indian propaganda and pro-Chinese
propaganda? If Mr. Bhupesh Gupta's argument
is a valid argument, then it would mean that
we should allow people who have pro-Chinese
tendencies, who were engaged in pro-Chinese
propaganda and who are engaged in activities
which are dangerous to the security of the
country to be free when there is concentration
of Chinese troops on the border.

Madam Deputy Chairman, is there anyone
in this House who would be taken in by
arguments like those which have been
advanced by Mr. Bhupesh Gupta? Can you
carry on preparations for defence when
persons who have pro-Chinese tendencies,
who are engaged in pro-Chinese activities at
the border are free? His argument is that the
defence effort shall not be prevented if the
emergency is lifted. Mr. Bhupesh Gupta may
imagine that anyone in this House will be
taken in by the argument that he has made
today. I submit that such arguments would
insult anybody's intelligence. Therefore, the
position is that today we are faced with a
situation when there is still danger continuing.
There is that threat continuing. No one could
give an undertaking on behalf of the Chinese
Government that they would not repeat the
attack and the Chinese Government is the
judge of the time and place of the attack. And
even if the Chinese Government were to give
an undertaking of this type, no *one would be
cheated again and no
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one would be deceived by such an
undertaking after the experience that this
country had had.

Now, Madam Deputy Chairman, we have to
increase production. We have to proceed with
our industrial development according to our
Five Year Plans. They involve heavy expendi-
ture. But now our economy is geared to the
necessities of the emergency. We must
provide up-to-date armoury for our soldiers,
we must have air power, and we must have
missiles, etc., etc. No nation today can survive
if militarily it is weak. Industrial development
and economic and social progress will be of
no avail if our security is threatened, if our
freedom is endangered. We can have no
defence preparation in the true sense of the
term if there is no industrial development.
They must go hand in hand together.
Therefore, the lesson that we have learnt from
the Chinese aggression we must not forget,
and I must congratulate the Finance Minister
that he has displayed great ability, great
acumen and courage, in formulating the
financial proposals. We must also bear in
mind that the people have the assurance that
he has taken into consideration their paying
capacity and their interests also.

Madam Deputy Chairman, wher financial
burdens are abnormal, th< people expect that
tihose burden) will fall equally and justly on
all. Otherwise there would be a feelinj of
injustice in the hearts of those wh( honestly
and willingly hear thes< heavy burdens. They
will feel tha there are those in the country
whi are not affected by the Finance Acts I
mean the tax-evaders. Howeve heavily you
may tax the people, i there are tax-evader; in
the coun try and they are not touched by 011
Finance laws, these anti-social ele ments in
the society will flourish a the expense of the
honest and th willing. Therefore, it becomes
all th more incumbent that the Goverr ment
machinery becomes moi circumspect when
the taxes are hear
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[Shri G. S. Pathak.] There has been
proverbially a perpetual war between the tax-
evader and the Government machinery. Th«
methods of the tax-evader are many and
ingenius. Sometimes people have money
which hag evaded tax and which is not to be
found in their account books. They are on the
lookout for those who deal with them and who
can take the money from them, and similarly
not put them in their account books. In this
deal both succeeds in achieving victory over
the Government and in cheating the people of
the country. It will be interesting to find out
how much tax might have been evaded. There
are provisions both in the present Income-tax
Act and in the old Income-tax Act which
provide that false statements shall be
criminally punishable. That provision has been
made more stringent in the present Act and it
will be interesting to find out how many times
the Government has taken action by way of
prosecution so far as the tax-evaders are
concerned. That tax has been evaded admits of
no doubt, 'because there have been pecuniary
penalties imposed by the administration on
numerous occasions and therefore it is hard to
believe that tax has not been evaded to the
extent which makes the evasion of tax cri-
minally punishable under the law. Therefore
the question arises: Why is it that these evilg
still persist? Is there anything wrong with the
machinery or is it that the machinery has not
been fully applied to meet such cases? Now,
these are questions which would arise and
which, I am sure, the Government would
consider. People have got confidence in the
fair-play and justice of the Finance Minister
and I am sure that a proper enquiry would be
made into the matter of this tax-evasion even
in higher quarters. It is gratifying to note that
the Finance Minister gave assurance in the
other House that nobody, however high he
might be could be allowed to escape the due
process of law if he were found corrupt or if
he evaded payment of taxes. Thisisa
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matter of gratification. The question really is
not of any personal investigation by him but of
the tightening up of the machinery. The evils
are well known to everybody and methods
have to be devised in order to destroy those
evils. Otherwise the result will be that there
will be a growing feeling of injustice in the
minds of those who are willing to pay taxes
and who do not want to devise any means—
who cannot devise any means—to evade them.
The foundations of the State rest on justice,
and I would appeal to the Government not to
allow such a feeling to grow, and action must
be taken before it is too late.

Madam, a study of the economic surveys
and the various reports which are published by
the Ministries would give a true picture, if
they are read in a correct perspective, of the
progress that our country has been making
during these fifteen years and is making now.
In recorded history it will be difficult to find
any other instance where a country has
achieved progress of this magnitude within
such a short period of time. It is no(j merely
the economic and social progress that has been
achieved, we are moving towards the
achievement of a socialistic pattern within a
democratic framework, and that makes the
task difficult because you can achieve
economic progress, you can achieve social
progress, in other ways also. We have had the
mobilisation—we are striving towards it—of
human and material resources. There are train-
ing centres for labour; there is an increase in
the national wealth and agricultural
production, and there is industrial expansion.
And it would not do for anybody to say that
we have not reached the targets according to
the Plan. But it is still important—and it is all
the more important—to see whether we are
controlling our expenditure properly. On this
matter, the Reports of the Public Accounts
Committee are very valuable and their perusal
is revealing. It may b, said that the speed at
which we are progressing and the
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problems which we have to face do not permit
us to have an adequate control. Speed is
important in our setup but there are many
instances which are mentioned in the Reports.
They are not too many but still there are quite
a number of them, which are mentioned in
these Reports, which justify the statement that
a stricter control is necessary. I will not give
you the details of those instances. The very
fact that so many countries in the world are
prepared to grant us loans, are prepared to
grant us aid in money and material, proves that
our economic policies have succeeded. They
examine facts and figures and they find that
the moneys that they give us are properly
utilised. Still the question remains whether all
that we are doing in the industrial sphere,
particularly in the public sector, is something
Which needs further improvement. These
volumes which contain the Reports of the
Public Accounts Committee show that in at
least one case the loan should not have been
advanced, a loan which ran into a high figure,
and that Committee recommended

SHRI BHUPESH GUPTA: Madam Deputy
Chairman, democracy is asleep on the
Treasury Benches.

SHRI SANTOSH KUMAR BASU (West
Bengal): He has an occult ear, you do not
know.

THE DEPUTY CHAIRMAN: He is
listening.

SHRIG. S. PATHAK: He is thinking too.

Now the loans should not be advanced in
this manner, that is, in the manner criticised
by the Committee. The pattern should be that
Government have all the shares in a corpora-
tion or have majority of shares, and
investments should be made according to
these well-recognised principles which the
Government has adopted, and they should be
continued.

SHRI BHUPESH GUPTA: It seems to have
woken up just now.

[23 APRIL 1963 ]

Bill, 1963 292

SHRI G. S. PATHAK: In the matter of
extension of nationalisation we have to be
very careful; we must not have a doctrinaire
approach to that question. We must see what
are the principles which guide us in the matter
of this mixed economy, in the matter of
separation of public sector from private
sector. It must be a public necessity; it must
be the nature of a particular industry which
should determine whether that activity should
form part of the public sector, and there must
be a judicious selection on that question.

Now while reading thes. Reports I found
that there had been a criticism made—it is a
valid criticism and I support that criticism—
that in the case of factories manufacturing
drugs and medicines there should be no profit
motive when the factories are run by the
Government. The prices of drugs and
medicines are high, and we must take into
account the necessities of the middle classes
in this matter, and the recommendation that
has been made is perfectly justified, that the
Government, while running the factories,
should not be guided by profit motive where
the factories are concerned with the
manufacture of drugs and medicines.

Madam Deputy Chairman, one last
observation I wish to make and it is this—I
made this last year also. In the matter of
Foreign Service there should be a
reconsideration; from public life more people
should be taken than they are being taken.

SHR1 BHUPESH GUPTA: Also from the
Opposition.

SHRI G. S. PATHAK: I am not criticising
the service people. They are very good in their
own way. They are making great contribution
in the service of the country, and I am casting
no reflection on them. They have done good
service, but the question is whether it will not
be better in the interests of the country if there
is a fresher outlook! because we know there
are people in the country  in
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command respect in foreign countries, who
have contacts in foreign countries and who
may be abV' to make their contribution in the
service of the country.

Appropriation (No. 2)

While  concluding, Madam  Deputy
Chairman, I must repeat that, when we are
having abnormal taxes, there must be greater
effort to prevent tax evasion. | am repeating it
because when a poor person steals money so
that he may be able to buy bread, he will be
guilty of theft and he will be punished. When
a petty official who has got a large family
takes a bribe, he will be sentenced to
imprisonment, but when a tax-evader
accumulates wealth, he is not even socially
looked down upon, and no stigma attaches to
him.

SHRI P. N. SAPRU: They are looked upon

as pillars of society.

SHri BHUPESH GUPTA: May I make a
suggestion for you?

SHRI G. S. PATHAK: I do not want any
suggestion from you; I will be misled.

SHrI BHUPESH GUPTA: Madam, I say, if
the lawyers .

SHRIG. S. PATHAK: Irefuse totake any
suggestion from  you. (Interi*wptions)

SHRI BHUPESH GUPTA: Nobody can
either lead or mislead .

THE DEPUTY CHAIRMAN: I do not think
you can be misled.

SHrRI BHUPESH GUPTA: Therefore I
make the suggestion. Accept the ruling .

SHRI G. S. PATHAK: Therefore, Madam, I
again appeal to the Government to iiavise
some means whereby tax-evasion, on the scale
at which it is prevalent, may be prevented.

Thank you.
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SHri BHUPESH GUPTA: I suggest that
lawyers should not undertake tax-evasion
cases, to defend the evaders.

SHRI G. S. PATHAK: I will undertake even
your case. Agreed?

SHRI M. S. GURUPADA SWAMY: Madam
Deputy Chairman, when I spoke on the Budget
last time I gave full support to the various
measures introduced by the Finance Minister
in raising resources to meet the emergency.
Even now I regard the emergency as a great
occasion to be utilised by the Government and
by the people, by all people concerned, to
make efforts to meet the great demands of
both defence and development. Madam, I even
regard this emergency as the worst of times
and also be the best of times from this point of
view, worst of times because we have been
challenged, menaced and disgraced militarily
by the Chinese brigands.

This is the best of times because it gives us
a Supreme opportunity, a rare opportunity, to
build up the nation economically, politically
and militarily. It gives us an opportunity to
convert the present challenge into a chance for
growth and development. Therefore, I support
the various taxation proposals and I regard that
the present budget is one of the titanic efforts
made to find ways and means to meet the
menace that is before us.

I was glad when the Finance Minis
ter m;> peech in the Lok Sabha
and  disclosed that at 1?«st  the
Finance Ministry in India was aware of

the emergency. 1 expected that this
feeling of emergency, this sense of
emergency, would be transferred to
other  departments, to other  Minis
tries. I thought that this sense of
emergency really prevailed in every
department, in every limb of the
Government and in every section of
the departments not only at the Cen

tre but also at the State level. But
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what do we find? What is the picture? Friends
have been arguing about the present
emergency. Some want the emergency to
continue. Some do not want it to continue. But
I want to know what is the present picture.

There is the emergency declared. We are
legally under an emergency. But is there any
glimpse of emergency in the country, I want to
know? I am glad that the Finance Minister at
least has not lost sight of the emergency. I am
one of those who believe that emergency
exists and it will continue to exist whether
there are Defence of India Rules operating or
not. But I would like to know whether this
feeling of emergency is uniformly felt by all
concerned notwithstanding the long talk that I
am hearing from time to time. Madam, to my
disillusionment and disappointment I may say
that except in very rare cases emergency has
been treated as a most casual thing. People
have been behaving and functioning as though
there is no emergency.

What is the impact of emergency on the
various Ministers particularly? In the A.I.C.C.
meeting one Minister, the Minister of
Planning, said that there is too much of
politics coming in the way of implementing
the plans in States. He particularly pointed out

that politics had played havoc in the
realisation of agricultural targets. The
statement was questioned by his own

colleague, Shri S. K. Patil, the Food Minister.
Again, the Minister of International Trade
complained that the Commerce and Industry
Ministry had been issuing licences to a few
people, to a few families, to a few concerns
encouraging  thereby  concentration  of
monopoly. That was denied by Shri K. C.
Reddy. It was not so, he said, and in turn he
complained that Shri Manubhai Shah, when he
was in charge of Industry and Commerce, had
issued a number of licences and permits even
beyond the targets fixed for the Third Plan.
There was indiscriminate issue of licences
during this period, he observed.
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And what do you find in the other
Ministries? May I point out to the Members
that some time back the Minister of Economic
and Defence Coordination, Shri T. T.
Krishnamachan, spoke of the failure or the
shortfall in the various sectors. He pertinently
pointed out that aspirations do not become
achievements and mere pious wishes do not
become realities. He pointed out that there is
shortfall in every sector. He al*o. by implica-
tion, said that there had been no coordination
at all, no co-operation. He is not receiving any
co-operation in the matter of co-ordination of
functions and activities in the Government of
India.. But the Prime Minister said that it was
not true. He contradicted every word of Mr. T.
T. Krishna-machari in this respect. Ultimately
the Minister of Economic and Defence Co-
ordination said that in spite of that he had a
feeling that the whole Government was non-
co-operating with him. He complained against
the whole Government, all the Ministries
concerned.

Madam, I point out a few of these things to
show how these Ministries are functioning
during the emergency, to know whether these
Ministers are really aware of the emergency,
whether the Government is functioning as it
ought to function during abnormal times. We
are in difficult times and abnormal times and
the present budget is also abnormal. We sup-
ported it because it is necessary, but I do not
find the impact of emergency anywhere. The
feeling of emergency is not being felt
uniformly by all the Ministers, at all levels.

Then, apart from these Ministers, how is
this emergency functioning below the
Ministerial  level, at the level of
administration, at the level of States? I have
had occasion to meet some of the officers
from time to time «ince the declaration of the
emergency and there seems to be a feeling
among many people that the emergency is not
necessary at all; it is not neces-
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[Shri M. S. Gurupada Swamy.]

sary to continue the emergency. That means,
according to the officers, emergency is a
needless imposition and, therefore, they need
not act in a manner that they ought to act
during an emergency. They feel that they can
go about in the old, usual manner, in a most
casual fashion, and to them the Chinese threat
has not made any difference. Therefore, I
would like to know whether the feeling of
emergency which ought to be there is being
felt everywhere, whether steps have been
taken by the Ministries concerned to see that
their Departments at least should react to
emergency. I know that time was extended in
the offices for the people to function because
there is a great load of work during an
emergency but what do I find? They say that
this extension of time is not necessary at all
because there is no work for them, no
guidance has been provided and no
instructions' have been given to them about the
extra work that they have to do. Except the
extension of working hours, there has been no
extension of work, there is no more work
cleared. Again in the States I find a remarkable
tendency that this emergency should be
utilised or exploited for getting certain
assistance, certain reliefs, certain help from the
Centre. | had a talk with some of the Ministers
in some States. They were pointing out that the
emergency gave an opportunity to them to
make more demands. In the name of
emergency they may project extraordinary de-
mands and they may get the necessary
assistance .

SHRI AKBAR ALI KHAN: What an
unrealistic view!

SHRI M. S. GURUPADA SWAMY: So I
say that the whole emergency is
misconceived, is not properly conceived and
by seeing the working of the Ministries at the
Centre and the States, one will have the
feeling that the supreme law of contradiction
is working very well at all levels. May I
therefore ask the Finance Minister
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whether any steps have been taken to maintain
a climate of emergency? May I know at least
whether there is sufficient awareness or
realisation and consciousness that the
emergency continues and I think except for
limited purposes like misusing, there is no
emergency existing at all. When I went to my
constituency a few days ago, I came across an
instance where money was collected for the
N.D.F, Receipts were not issued to the parties
who contributed to the Fund in the village but
later on, when the villagers found out that the
officers who collected the contributions had
given only a part of the amount to the N.D.F.,
they made a complaint to the Chief Minister
and to my amazement no action was taken. On
the contrary, there seems to be shielding of
such official elements. I point this out to show
how the emergency is being misused. I would
like to know whether the Finance Minister has
taken steps to see that the emergency measures
are carried out fully, truthfully, sincerely and
earnestly in every sector and in every
department in the Central and the State
Governments. So this causes a sort of
misgiving in my mind as to whether the funds
that the Finance Minister is raising for Defence
and development purposes are going to be
effectively and preperly used during the
period. Specially I am sceptical whether the
funds provided—Rs. 867 crores—this year
would be properly utilised economically,
utilised rationally, utilised for the purpose for
which the funds have been allotted. I am
sceptical because the Government is already
thinking of long maturing projects in Defence.
Tt takes a lot of time, it consumes a lot of time
and it is not possible for the Government to
spend all the money on these projects within
the time allotted.

Again we have got to depend on the
military assistance from foreign countries for
which a part of the fund is needed. We are not
sure whether the military assistance is coming
in time, in adequate quantities. As you
know,
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talks are going on, endless talks, between our
representatives and the Governments of
foreign countries and I do not know whether
the picture is clear, whether this country
knows or we know what exactly we are
getting and what exact types of weapons we
are importing and what types of weapons we
have to manufacture in this country. So the
picture is not clear. Therefore, we do not
know whether we will be able to utilise all the
funds provided for the purpose of weapons
and other military hardware from other
countries. . Again we do not know' whether
the Government has taken steps to see that our
factories producing military hardware are be-
ing modernised. My information is that there
is slowness, inordinate delay, in regard to
modernisation of these factories. Therefore
my scepticism that the funds we have allotted,
that the funds that have been claimed by the
Ministry of Defence, might not be utilised for
defence purposes. I want to be told clearly
whether it is possible to do so during the
course of a few months.

Then I would like to raise two or three more
important points. I want to know whether the
emergency has improved the efficiency and
economy of the Administration. This also is a
part of the argument that I advanced earlier.
Unless the administrative framework, the
institutional framework is adequate, to bring
about joint planning and execution of projects,
it would be difficult to achieve all those things
that we want to achieve during this period. [
am afraid the efficiency of the Government is
very low. Even the emergency has not made
any impact, particularly it is the lowest in the
matter of agricultural planning. I say that the
role of the Administration is worst in
agricultural planning. The Government has
taken more responsibility for agricultural
planning and therefore the Government at the
Central and State level have got to be efficient
to produce results in agriculture. Unless
agriculture is reoriented, transformed and
made to yield
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better results, it would be difficult for the
economy to reach higher levels. In this
connection the point of productivity is most
important. Unfortunately, all along, we have
suffered in productivity, not only in
agriculture but also in industry. China,
Madam, has no better tools and equipments, or
more resources to invest, but China's
achievement which is nearly 55 per cent, is
largely due to higher productivity. Therefore, I
would like to know from the hon. Minister
what he has in contemplation to mobilise the
manpower potential available in the country
and to put it to the task of economic
development and growth. The picture is not
clear. Emergency has no meaning unless the
whole country is mobilised and every village
is mobilised and every factory is mobilised. At
the same time, emergency has no meaning
unless there is budgeting of the capacity of
every sector. I do not know whether this has
been done. On the last occasion I raised this
important question, whether any budgeting has
been done with regard to the existing capacity
which can be utilised for defence purposes and
for civil purposes in each industry, industry-
wise. I do not know whether this has been
done. It is very important that this is done.
This budgeting is important because I would
like, during the emergency, to see that the
most sophisticated factory and the most
sophisticated machinery is put to defence
production and the less sophisticated ones, the
less advanced ones, or the old machinery,
should be put in for the production of civilian
needs and civilian goods. I do not know
whether this bifurcation has been made. This
cannot be done unless a budgeting of the
capacities of industries is done industry-wise. [
would like to know what the Minister has done
in this respect.

Madam, it is very good to say that this is a
very abnormal time anl therefore, the Budget
has to be abnormal and that resources have to
be raised in all sorts of ways. I support
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[Shri M. S. Gurupada Swamy.] this.
But I would like to know whether these
things are accompanied by other
concomitant measures which create the
necessary climate both for defence and
for production. Unfortunately, my
information is that this has not been done.

It has been stated by the hon. Member
Mr. Bhupesh Gupta, that our industrial
growth is rather low, that it is sagging.
referred to this matter when I was speaking
on the Budget and here I would like tq
know whether any concrete step has been
taken or planned to see that the existing
capacity which is at present unutilised—
about 25 per cent, of our total capacity—ig
utilised in the near future. There are certain
steps taken, I am aware, in the steel
industry, for instance, where some sizeable
progress, some increase in production has
been made. But even now in other sectors
of our industries, nothing has been done
There are shortfalls and shortfalls and the
performance is so low. The claims made by
the Ministries seem to be very large
indeed, but these claims and their
performance do not go well together
Therefore, 1 would like to know whether
any concrete step has been taken to utilisg
the existing capacity which has not been
utilised so far. Mr. Morarji Desai has been
saying often that our people should spend
less and save more hereafter, because the
emergency demands it. I completely agree
with him. I have no quarrel with him at all
But I would like to know whether thig
precept of the Finance Minister is being
followed by his colleagues first, so that if
may be followed by others elsewhere. You
know even in regard to their electricity
charges and their water charges, there wag
such an opposition from his colleagues and
even a sum of Rs. 250 for electricity wag
not thought enough by our Ministers during
the emergency. I do not know whether they
are feeling any obliga- 1
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tion for economy during the emergency
and whether there is any sense of economy
at all on the part of the Ministers. If they
cannot cut their own electricity bill to
Rs. 250 and that is quite  large—how
can they expect economy among
their own officers, among the Ministers
at the State level and among the people?
Of course, economy has to be  pursued.
We have got to be ruthless. But we have
to be ruthless to ourselves first before we
are ruthless to others. But the Finance
Minister wants to be ruthless to others and
be very lenient to his colleagues.  This
dichotomy should not continue. It
should not go on. That is why I strongly
object to it and I would like to know what
measures have been taken to bring about
economy in expenditure and whether any
steps, any big enough steps, have been
taken, to save money in this regard. Mr.
Morarji Desai had pointed out in the last
Budget speech that he had taken a few
steps. But these few steps are very very
small indeed, and I did expect him to take

really revolutionary, radical steps, to
bring about economy all over.
Nothing seems to have been done. Let

me point out some things to show the ten-
dency for squander mania that we find in
some of our embassies abroad, just to
show how far we are serious at all in
bringing about economy and in
punishing those people who are guilty.
Here I have certain instances to show how
money that is being allotted to the
embassies has been spent or misspent.
The Government of India, according to the
Audit Report for 1963, had laid down
certain rules with regard to the holding of
cash  balances by the Missions abroad.
They have prescribed a ceiling on  the
amount that can be held by a Mission. But
the Audit Report points out various cases
of violation of this important rule. For
instance, it gives the example of Djakarta,
of Shanghai, of Hong Kong, Kobe and
Medan. The average expenditure for six
months in the case of Djakarta is Rs.
42,000 and they can hold this amount.
But actually the Mission had  held
in its charge
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Rs. 97,000. For Hong Kong also the
ceiling was Rs. 47,000 but they held with
them Rs. 57,000. Maybe this is not a very
glaring omission. But if you go to other
items, you will find that in the case of
house rents, in the case of motor cars, in
the case of the purchase of furniture and
so on, there is a tendency on the part of
the Missions to spend more and more.
Here is something given on page 37
which I shall read out.

"The Government issued instruc
tions in December, 1956, that in no
circumstance hotel charges should be
incurred for any diplomatic officer so
long as a house meant for another
diplomatic officer of whatever rank,
was lying vacant. But in the following
cases, officers were accommodated in
hotels when residential accommodation
was lying vacant."

3 P.M.

In this way they spent at Khartoum Rs.
2,500 and in Adis Ababa Rs. 2,000 odd
and together they spent Rs. 5,600. In
Egypt our Embassy spent Rs. 15,600 for
special repairs without obtaining any
quotations. Detailed particulars and
measurements of various items of work
done were not obtained at all but money
was paid. This is another instance. One
more instance has been referred to
relating to the year 1956. The Mission
took on rent two furnished houses for a
period of ten years on a monthly rental of
Rs. 1500 and Rs. 650 respectively. The
rents for these two houses were far in
excess of the controlled rents which were
Rs. 150 and Rs. 65 respectively. The extra
payment on this account for these two
houses amounted to Rs. 1:14 lakhs up to
March, 1962. So, the Audit Report gives
enough instances to show how our
Embassies abroad are functioning and it
goes on to point out hovv our publicity
machinery is defunct in many cases and
yet expenditure is incurred. I point out
these instances to show that no steps were
taken in the past. I do not know of
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any steps being taken now to bring
about economy in expenditure.

Madam, I would like to touch another
aspect of the problem and that is about the
state of affairs prevailing in regard to
certain schemes which have already been
approved and sanctioned but which have
not been undertaken at all. For instance,
we find in various States, for the
purpose of achieving better results in
agriculture, minor irrigation workg
have been taken up in all earnestness and
special grants have been given by the

Centre to the States but I find on  going
to some of these States that not even
blueprints have been  prepared  but

money is being spent. When I asked the
officers as to how it was possible to spend
money without the blueprint or the project
reports being prepared, they pointed out
that they had been instructed to proceed
with the work and also spend the money
because these sums are being* received
from the Centre and such sums should not
be allowed to lapse but should be
spent. The same  phenomenon is
found in various other cases. Therefore, I
would say that it is very necessary to
appoint a Parliamentary Committee to go
into this question, to see whether any
economy is being brought about, any
effective functioning is being done in
respect of wvarious sectors during the
emergency. Such a thing was there in
the United Kingdom when the  United
Kingdom was at war with ~ Germany.
Such a  committee of Parliament was
constituted to go into all these questions
and to make recommendations now and
then and I would like a similar committee
to be constituted not only to deal with all
questions of economy but also to deal with
questions of performance of the various
projects in various sectors, both in industry
and agriculture.

Madam, I would end up by saying that I
am glad and I welcome the concessions
announced by the Finance Minister in the
other House. They have, in a way, given a
certain relief in some circles. By and
large, I would
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[Shri M. S. Gurupada Swamy.] say, the
Budget as it is is quite good. It has to be
supported and the Finance Minister
deserves our congratulations in this
matter but, as I said, I would like him to
see that some sense of emergency, some
sense of responsibility prevails in the
other Ministries also. There should be
complete unity both in planning and
execution. There should be thorough
orchestration of planning and execution at
all levels. Otherwise, whatever the funds
we vote, all of them would be largely
misspent and the results achieved would
be very low. That has been the story all
along. I want some lessons to be taken
from China, though China is our enemy.
We would like to have more efficiency,
more performance. That should be our
goal; that should be our motto. All the
rest are secondary.

Thank you, very much.

SHRI P. N. SAPRU: Madam Deputy
Chairman, the most important feature of
the Appropriation Bill is the immense
increase in our allotment for Defence
expenditure. There is an overall gap of
Rs. 454 crores and it arises almost
entirely from an increase in our Defence
expenditure. Frankly, as one who is
somewhat of a pacifist, I feel grieved and
distressed at the fact that under the
compulsion of events for which not we
but our neighbouring State of China is
responsible, we shall have to increase our
Defence expenditure. As a peace-loving
country we had kept our Defence
expenditure as low as was reasonably or
perhaps not even reasonably proper. As a
man of peace, as a humanist, I have
regretted this race for armament in
conventional weapons but events have
happened on our border which have made
us all revise our ideas. Unfortunately for
us, the people of the Afro-Asian
continent, the Chinese intrusion into our
border areas which is without any
justification whatsoever has perhaps left
us with no alternative at all. I find myself,
I confess, alittle confused. I
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find my ideals shattered. 1 have been
somewhat of a unilateralist and I have not
entirely given up this specific belief in
unilateralism. It is painful for one in the
evening of ones life to feel that unilateral
disarmament is not what our patriotic
friends would call a realistic proposition.
I hope, however, that we shall never
compete, happen what might, with China
in the race for nuclear armaments. We are
opposed to nuclear armaments on ethipal
grounds, and I hope we shall not sacrifice
those grounds. I hope we shall bear those
ethical considerations always in mind.

SHRT AKBAR ALI KHAN: But not at
the cost of our honour and dignity.

SHRI P. N. SAPRU: I will not conceal
from the House the grave misgivings and
hesitation with which I feel compelled to
swallow something which goes against
the principles for which I have stood all
my life. There is no knowing where it will
lead us to. It is a process of going down
the incline and once we start doing so we
cannot be exactly certain where we shall
reach. The India-China affair itself can
ultimately only be solved by negotiations
and well, strength may be necessary in the
immediate future for the purpose of
successful talks but we must not lose any
opportunity of talking over the matter
with China on the basis of e Colombo
Plan or something which approximates to
the Colombo Plan.

I am, however, happy that our De-
velopment programme is not going to be
affected by our defence expenditure. I
cannot help feeling what a different world
we would have wushered in if
circumstances had permitted us to utilise
the vast sums that we are going to spend
on our defence for development purposes.
It would have been tragic beyond words if
we had allowed this defence expenditure
to interfere with our planned pro-
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gramme of development.  Fortunately,
this is not going to be the case.
Granting the need for increasing defence
expenditure to the extent indicated by our
Finance and  Defence Ministers, the
quesfcon which we have to consider is
whether the proposals for raising revenues
are fair and equitable to all sections of the
population. Equity, Madam Deputy
Chairman, is a hard concept to define.
To work out a scheme of equality of
sacrifice for all classes of people is not an
easy task. The marginal utility of money
for the poor man or for the lower income
group people is not the same as for the
richer sections or for the big
corporation  of  our country. In
answering this question of equality of
sacrifice we must remember the
background of our country. We are a
poor people.  Our standard of living is
woefully low. We are not an affluent
society.  Our farmers, our industrial
workers, our lower middle classes and
even our middle class people have
been hit hard by rising prices. The
contraction of purchasing power might
indeed mean contraction of life itself
for them. I include the farmer for though
he may look to be somewhat more
prosperous than he was before, he is also a
consumer. The simple question therefore
which the proposals raise is whether the
burden distributed by the Finance Minister
is fair and equitable to the vast mass of
our people and not to a microscopic
section of it only who because of their
power, wealth  and the glory that they
possess have perhaps benefited more than
others from our planned development. 1
do not understand how it can be regarded
as fair to make all classes share equally in
the nationwide effort for defence. There
are sections of the population— and they
form the vast majority— who are not
in a position to have further increases in
their daily budgets without their
efficiency, their nutrition and their
capacity to live a decent life free from
worry and anxiety being affected. If
their pockets are touched, their standard of
living will  further g0 down.
Contraction
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of purchasing power in their case is
bound to result in contraction of
consumption of even the things that must
be regarded as bare necessities. One's
experience is that the rise in indirect
taxation, particularly in the case of
commodities in common use, has a
tendency to shoot up prices beyond those
foreseen by the framers of the Budget. It
must not be forgotten that there are
people who cannot with their limited
incomes make both ends meet.
Compulsory savings for them may only
re*ilt in the getting indebted to
moneylenders. I d° " know—I am posing
this as a legal proposition—whether
compulsory savings are possible under
the constitutional arrangements that we
have in this country. That is a question
which lawyers will have to consider in
law courts. We have not yet been able to
provide our people with social security.
Sdrely a poverty-stricken people cannot
provide the material for national defence.
Compulsory deposit scheme may prove,
even in the limited form in which it is
going to be placed before us, as a source
of harassment to low-paid employees and
I should have preferred to have it
dropped. The surcharges on all imported
goods have gone up and though the
incidence of duty on kerosene oil has
been reduced yet it will fall heavily on th,
poor. Increased taxation will lead to
increased prices and there is no doubt that
there is a good deal of tax evasion. Had
all the taxes been collected in time and
had there been no tax evasion, we would
not have had to bear this heavy burden. I
read the other day m the papers that
instructions have been issued to income-
tax officers not to hurry with the
collection of income-tax dues in Calcutta.
I hope that there is no truth in that
statement.

SHRI AKBAR ALI KHAN: The
Finance Minister has repudiated it

SHRI P. N. SAPRU: And I hope that it
will be repudiated in thi< House by the
Deputy Finance Minister. I am
wondering whether it ii
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[Shri P. N. Sapru.] possible for us
without going as far as total
nationalisation—I am not afraid of that
word 'nationalisation'; it does not conjure
up dreams of a totalitarian society before
my eye—to run some industries in which
the State can have a controlling interest
on a competitive basis with industries in
private hands. Is it impossible for us to
think of ways and means of increasing
our revenues by increasing the efficiency
of our State undertakings and running
small industrial concerns of our own?

The super profits- tax, I find, has been
lowered. I shall have to say something
about it when it comes up for discussion.
Concessions have been made to those
affected by it. I do not say that I am
opposed to lowering super profits tax for
I recognise the limitations of a mixed
economy. One of the inevitable incidents
of a system of mixed economy is that you
have to give incentives to keep up the
rate of production. It cannot be allowed
to go down. Certainly efficiency in
management has to be rewarded. We
need to increase our food production and
what is most important we should evolve
a machinery for price control with which
non-officials at all levels, from the
village right up to the Centre, should be
associated.

I am glad that a Committee has been
appointed or is proposed to be appointed
to assess the results of the policy of total
prohibition. Now, Madam, I hope I am
not treading on delicate grounds when I
say that I am somewhat of a sceptic in
regard to the policy of total prohibition. I
am not suggesting that considerations of
the welfare of the people should be
subordinated to those of revenue. That is
not my proposition. But I think that it is
possible in this, as in so many other
spheres of life, to strike a middle p”th
and I am wondering whether the time has
not come for us to review our policy of
total prohibition.
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We have a right to expect a higher
standard of conduct from our business-
men, those who run our big business
concerns. | regret to have to say that a
great many of them do not behave like
enterpreneurs but behave just like
speculators. We need to develop an
attitude of firmness in dealing with
corruption in high places and when I say
'high places' I mean high places. That
word covers almost all places.

SHRI A. D. MANI; Including the
Ministers.

SHRI P. N. SAPRU: Including the

Ministers. Including everybody.
AN HoON. MEMBER: Including
independents.

DR. SHRIMATI SEETA PARMANAND
(Madhya Pradesh): Including even
Members of the Opposition.

SHRI P. N. SAPRU: Everyone. Wo
must show that we are thoroughly honest
in every aspect of our life. Corruption is
not the monopoly of the small man. It is
often the rich man, the more well-to-do
person in gur society, who corrupts our
people. We treat him as a pillar of
society. We are not a property-owing
democracy and our problems are
different from those of affluent Western
societies which can provide, what Lord
Bever-idge would have called, a welfare
society.

SHRI NIREN GHOSH (West Bengal):
It is now becoming almost a property-
owing democracy.

SHRI P. N. SAPRU: I said we are not a
property-owing democracy and I am not
prepared to enter into an ideological
dispute regarding the extent to which the
existence of property should be
recognised in a modern State. I am quite
prepared t, argue it out with him on a
scientific basis if science can be
associated with the word 'communism'.
Even with cur limited resources, 1 feel
we should, in order to enthuse our
people, provide for them a welfare
society to the
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extent that it is possible for us to do
BO.

A suggestion in this connection which I
would make in all seriousness is that
independent tribunals drawn from
parliamentary life on the lines of the
institution known in Sweden, Norway and
other countries as 'Ombudsman’ should be
appointed or established and it should be op?n
1 the people to bring complaints of
inefficiency, incompetence and injustice to
the notice of this 'Ombudsman'. He should
have the responsibility cast on him of
reporting to Parliament from time to time
about the complaints received by them. The
experiment is being tried in a democratic
country like New Zealand. The experiment
has been tried for years in democratic
countries like Sweden and it is well worth
considering this suggestion with an open
mind. It may b? said that it would impair
Ministerial responsibility. Well, there is a lot
that can be said for the other point of view
and I think it is time that hard thinking was
done on this question of the appointment of
"Ombudsman'. They will be drawn from
parliamentary life. They will act as watch-
dogs of Parliament. They will report to
Parliament about the complaints they receive
from the people from time to tim, and Parlia-
ment will be kept informed of d*y to day
developments in th® country. I would not give
the 'Ombudsman' any executive power at
the moment.

Then, we should aim at providing our
people with full employment. We should
stabilise prices, have a well thought out price
pol'cy. a policv which would lead to
economic growth and a bptter deal for the
consumer. A policy like this would also
improve our foreign exchange position. The
highest prioritv should be given to measures
which  would prevent unemployment,
part'cularly mass unemployment. In this
connection I would urge that our effort should
be to treat all regions, regions in the South
and in the North, alike. It may be necessary to
treat the somewhat
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backward regions more liberally in this
respect. I would also plead for a policy which
would eliminate cess distinctions. We should
aim at the widest diffusion of economic
power. I have always looked upon the wealth
tax as rather a good tax. It is one of the good
things that Shri T. T. Krishnamachari did for
this country. I have wondered whether in
order to provide relief for the lower middle-
classes and the poorer sections of our
community it is not possible for us to raise the
wealth tax to about five per cent, of the total
wealth of a person owning Rs. 5 lakhs and
over. I would leave out the corporate sector
for the time being from this proposal.
I would only touch individual
of property by this tax.

holders

Then, let me just say a word about primary
education. I was rather disturbed to find that
it was proposed to reduce the expenditure on
primary education by about Rs. 50 crores.
Now, it was visualised in the Constitution
that there would be free and compulsory
primary education by th« end of the tenth
year of the inauguration of our Constitution
up to the age of fourteen. We have not been
able to accept the target of 14 years as yet.
We are only working on a target of
II years and it would be tragic if the

allotment for primary education is
reduced any further. To reduce the
expenditure on primary education

would be to put a premium on in effi
ciency and class inequality in our
country.

SHRI N. SRI RAMA REDDY (Mysore):
It has since been restored.

SHRI P. N. SAPRU: I would like to say a
word about privy purs-s. I raised this question
also on the last occasion. I was told bv the
Finance Minister that the Princes had been
made to agree voluntarily to a 10 per cent, cut
in their privy purses. I am glad that they have
voluntarily agreed to a cut of 10 per cent, in
their privy purses, but I think in principle it is
not right thit anv class of persons whatever
the privileges they may have enjoyed
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[Shri P. N. Sapru.] at one time of their life,
should be exempted from taxation. I think the
principle ot taxation should be accepted by the
Princes voluntarily, and they should be made
to contribute at least 10 per cent, of their
annual income by way of taxation to the
exchequer. Even then they will be much better
off than I am or they will be much better off
than most people in this country are.

SHrt SHEEL BHADRA YAIJEE (Bihar):
They will not accept that.

SHRI P. N. SAPRU: They did not accept
many things when the British were here. They
were made to accept many things after the
departure of the British. It is for us to make
them 6ee the light of reason, and just because
they will not accept we should not keep quite.
I think therefore it is right that we should
rouse their social conscience and tell them
frankly and honestly that their exemption from
all taxation is unjust to all sections of the
population.

Then let ™ say one or two words in
connection with our foreign policy There is a
tendency for us to be in-wardlooking today in
regard to our foreign policy. I rather regret it.
There are many issues of a very vital character
which affect the world community, and India
has in the fifteen years of its independent
existence taken a vital interest in foreign affa-
irs. It has made a useful contribution to the
solution of difficult problems. It has made as a
country which is pursuing an independent
foreign policy a contribution of its own to the
solution of the world's problems. The Chinese
incursions should not make us forget that we
have some duties to the international
community and that the independence that we
have chimed for cur foreign policy has on the
whole, by and large, paid good d vid-ends. |
am not suggesting that in the execution of our
foreign policy we have bt°n right in every
matter. [ think there are many criticisms that
can be justly levelled at the manner
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in which occasionally our foreign policy has
been executed, but I do maintain that by and
large we have pursued a right course in our
foreign policy, and it will be a tragedy beyond
words if we were to depart from the principles
which we have so far followed in regard to
our foreign policy. The fact of the matter is
that the two blocks are coming closer
together, President Kennedy and Mr. Khrush-
chev are both men of peace, and they have
been viewing questions from a new
perspective. They may seem to be more apart
to us than they really are, but both of them
want to see a world of peace, a world in which
peace reigns, and it should be our effort to
help in that process.

I would just like to conclude by
emphasizing the need for economy in our
expenditure. You will remember, Madam, that
towards the end of World War I, a Committee
called the Inchcape Committee was appointed
to go into the question of expenditure. 1
should like some such Committee to be
appointed to go into the quest'on of the
economies that are possible in our
expenditure.

With these words I give my general support
to the Appropriation Bill which has been
presented before us so ably by our respected
Deputy Finance Minister.

SHRI A. D. MANIL: Madam, the
Appropriation Bill which the House is
considering is presenting to the country a very
staggering burden, and I hope that in view of
the unanimity with which the budget
proposals have been generally supported
notwithstanding minor differences on matters
of detail, Government will realise their
responsibility and see to it that every pie
which is recovered in the form of taxes is
properly spent.

Madam, I should like to refer to some of the
Votes on this Bill, particularly Vote No. 50
regarding the M'nistry of Hom, Affairs. A
good deal has been said about the need for the
relaxation of the present state of
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emergency. I would not be one of those
who would like to weaken the defence
effort of the Government, and I think that
the time has come in view of our
experience of the proclamation of the
emergency for us to think in terms of
amending the Constitution increasing the
powers of the Union Government in
respect of the control of the economic life
of this country. This should be a part of
our regular constitutional framework.
What I should like to see is the
incorporation of a large number of
provisions of the Defence of India Act in
the constitutional powers which the
Union Government enjoys at present,
particularly those powers relating to the
economic life of the community.

Appropriation, (No. 2)

I am not very happy at the large number
of persons who have been detained in jail,
and in view of the general relaxation of
conditions on the border I think that the
time has come for Government to release
all persons unconditionally. At present
by-elections are being held in various
States, which means that the Election
Commission as well as the Government
of India have come to accept the position
that the conditions are so far improved
that the ordinary democratic processes
can function. If that is the case, there is
no. need whatever for the detention of
persons in jail on account of the emer-
gency. What I would like to recommend
to the Government is that, barring the
provisions that they have in respect of the
control of the economic life of the
community, they should allow normal
conditions to return.

Now I should like to refer to Vote No.
9 on the Defence Services. I believe it is
generally known to this House and the
country that recruitment to the Army has
not been satisfactory and that a large
number of young persons have not come
forward to offer themselves for
recruitment. There have been pockets of
grievances in many States that persons
who could not answer well in English at
the interview have been rejected, and 1
believe that a deputation waited
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on the Prime Minister to urge upon him
the need for review of cases oi rejection
in Uttar Pradesh as a large number of
candidates were rejected because they
could not answer questions at the
examinations confidently in English. In
view of the fact that the official language
of this country in 1965 is going to be
Hindi, I think that the time has come for
the Army authorities to conduct the oral
examination at least in the regional langu-
ages of the country, the regional
languages recognised by the Constitution,
and in English and Hindi so that we try to
see how far the candidates who offer
themselves for examination come up to
the requirements of the Army test. I do
hope that as a result of the efforts that
Government will make in this connection
a large number of persons will come
forward to offer themselves for
recruitment to the Army. Madam, I
should like also to refer in this connection
to the feeling that persons who offer
themselves for recruitment from among
the Government servants are uncertain of
their future prospects. I believe that under
the present laws that .xist, if a number of
the civil service of the Government offers
himself for recruitment and is discharged
from the army, he gets all the benefits in
respect of his pension but he has got to
return his gratuity and other emoluments
which he receives from the army and his
seniority in the civil service, when he
reverts to the civil service after discharge,
is not protected. On that ground, a large
number of persons who are civilian
amployees of the Government are not
prepared to offer themselves for
recruitment to the army. Persons who are
in the civilian employment of the
Government, persons who have the
necessary administrative experience can
be usefully utilised for the running of the
Supply Corps and the administrative
service of the Defence Ministry. I think
that Government should waive the present
restrictions in respect of civilian
employees offering themselves for
recruitment to the army and give the
civilian personnel the right to seniority on
the basis at



317 Appropriation (No. 2)

[Shri A. D. Mani.] their army service
when they revert to their civilian
employment after their discharge from
the army. I hope that the Defence
Minister will look into this matter.

I would also like to refer to the
general feeling of disquiet that is
there in this country about defence
expenditure. The Report of the
Defence Ministry does not give adequate
information about what is going on in

the Defence Ministry. My good
friend, Diwan Chaman  Lall, who
was a member of the old Central

Legislative Assembly will bear me out
when 1 say that under the British
Government we got more information
about the army than we have from our
own  Government. I know that
conditions have changed, I know that we
have got to protect an independent
country from invasion and from
aggression but there  is no need for this
veil of secrecy which surrounds the
various departments of the Government.
We hardly know what is happening in
the Defence Ministry. There is a feeling
that we are treating all the three fighting
Services on the same footing, namely, the
Army, the Navy and the Air Force. In
the present context of the
emergency, there is no need for us to
think in terms of expanding for Navy
because we are not going to meet any
naval invasion in the near future. As far as
Ican see,itis only onthe Iland
frontier and on the air that the inde-
pendence of the country has got to be

defended. I would suggest that Gov-
ernment  might conduct  an enquiry
into  the priority = which  should be

given for expenditure in respect of the
three fighting Services, whether the
Navy cannot afford to take a back place
till the emergency lifts and till the threat
of aggression is removed.

Madam, 1 would like to refer to Vote
No. 78 pertaining to the Ministry of
Mines and Fuel. Whatever observations |
wish to make on this subjects—I can
assure you and the Members of the
House—I hope to make them with a due
measure of restraint and caution, bearing
in mind
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that no words shall fall from my lips which
will mar the dignity of this House or
lower the standard of the debate. I would
like to refer to the very unfortunate
transactions in which the Minister of
Mines and Fuel wss involved, and I am
glad thathe is present in the House
because nothing gives me  greater
pleasure than to tell him in his presence
what I  most sincerely feel about
this matter. I call it an unfortunate trans-
action because 1 am not prepared to
subscribe to the charges against his

personal character and honesty
which might have been made by
some persons. It is an irregularity,
and [ would like to show how the
irregularity has arisen. If the House goes
through  the debate that took place on

the Company Law Amendment Bill which
authorised companies to make
contributions to political parties, it will
find that in the debate Government made it
clear that this was a general practice
in England also for political parties to
receive money from companies. The
matter was referred to a special committee
presided over by Mr. Viswanatha
Sastry who said that whatever might b, the
motive of the Government in asking for an
amendment of the Companies Act, there
should be a resolution of the Board of
Directors which should be placed before
the shareholders so that the public at
large could know what donation had bsen
given. He said that  provided this
precaution was taken, there could be no
objection to the transaction. = What the
Minister of Mines and Feul has done
wa, perhaps done by a large number of
the members of the Government and
probably by many other persons. But
this i  the first time that the matter has
come to the notice of the public.

~SHRI BHUPESH GUPTA: Many
times.

SHRI A. D. MANI: Yes, many times.
We are not concerned with the question
of the eithics of the transaction, whether a
party can take money for political
purposes. But it is quite clear from what
has been
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said in the other House and elsewhere about
this transaction that this money was not given
in terms of the recommendation of Mr.
Viswanatha Sastry for a resolution of the
Board of Directors to be placed before the
shareholders.  If you refer to Mr.  Saiish
Chandra's speech made in the other House
when that Bill was discussed, you will find that
he pointedly drew attention to the
recommendation of Mr. Vishwanatha  Sastry
that there should be a resolution of the Board
of Directors to be placed before the
shareholders. This was not a transaction
between a political party and a  company,
this was a transaction between an
individual and an individual. It s
unfortunate that the the individual concerned
should have been a person who has had
continuous dealings with the Ministry over
which the Minister presides. I am just
putting all the facts together. It might
be that the money was received only for
political purposes. But what this House and
the country is intent on seeing is that none of
these actions as such—those  policies and
processes of Government—have received
parliamentary sanction. One of those policies
which  has received parliamentary
sanction is the Industrial Policy
Resolution. According to the Industrial
Policy Resolution, the private sector has
got only a limited scope in the economy of the
country, and I am told that the person concern-
ed who gave that donation was allowed to
have manganese leases, was allowed to
have leases in chrome. And in the Orissa
High Court when the matter was raised in the
form of a legal pleading, the Government took
the protection of the Official Secrets Act and
said that they refused to place on the record of
the High Court the transaction regarding the
granting of the lease of chrome. So, my object
is to see how far that transact on has
affected the Industrial Policy R?solu-tion. I
am not concerned with the personal aspects
of the transaction at all. I am not questioning
the motives or the honesty of any of the
persons involved. Whether that transaction
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has affected any of the policies approved by
Government to which parliamentary sanction
is given is a public matter into which an
enquiry ought to be made.

In this connection, I should like to refer th,
House to the Report of the Tribunal appointed
to enquire into the allegations reflecting on the
official conduct of the Ministers of the Crown
and other public servants appointed by Mr. J.
Chuter Ede, Home Secretary of the
Government of the United Kingdom, in 1948.
Mr. Chuter Ede appointed three persons, Sir
George Justin Lynskey and two Counsels of
His Mejecty, to go into charges of a similar
nature, Mr. Belcher who was an Under
Secretary of State wai in charge of housing
construction. He dealt with a large number of
people. In his case, he did not receive any
money, he accepted small gifts and ae a result
of it, the charge was made against him that he
was influenced into giving favours to persons
who would not have received ordinarily . . .

SHRI B. D. KHOBARAGADE:
(Maharashtra): It was for personal
use.

SHRI A. D. MANI; It was not for personal
use.

SHrI BHUPESH GUPTA; He nevei said
that he received money for the Conservative
Party.

SHRI A. D. MANI: If it had beer received
by the Conservative Party . .

SHRI B. D. KHOBARAGADE:
Labour Party.

SHrRI A. D. MANIL: It is not in ful
conformity with the recommendation mad,
by Mr. Viswanatha Sastry , t< whom a
reference was made by tb Government of
India in what circums lances this money
could be accepted You must have a
resolution of th Board of Directors. Firstly, a
resolu tion .

SHrRI BHUPESH GUPTA: Hoi much the
Minister .

SHRIA. D. MANI: I am just. . .
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SHrRi BHUPESH GUPTA: The West
Bengal Chief Minister got Rs. 5 lakhs-
from Mr. Biren Mookerjee. He said it,
Rs. 5 lakhs.

SHRI SANTOSH KUMAR BASU: Has
he got a free charter to drag in anybody
on the floor of the House, the West
Bengal Chief Minister or Shri Biren
Mookerjee or anybody else?

SHRI BHUPESH GUPTA: I must take
it. He supported it.

SHRI B. K. P. SINHA (Bihar); On a
point of order. The rules of the House
prescribe that you cannot malign a person
who is not present in the House to defend
himself, especially wihen that person
happens to be the Chief Minister of an
important State. I think these remarks
should be expunged.

SHRI BHUPESH GUPTA: You forgot
it when it was a Kerala Communist
Ministry. Madam, this was in the
company's books. This was in the
company's books—several lakhs.

THH DEPUTY CHAIRMAN: Anyway
let Mr. Mani proceed.

SHRI A. D. MANI: I would like to
mention again that I am only interested in
examining all those transactions after the
payment of this money in so far as the
Industrial Policy Resolution is
concerned—I am only concerned with
that aspect of the matter, if that Policy
Resolution has been modified. It is open
for us to draw an adverse inference on the
transaction—I am keeping an open mind
on the subject.

Madam, there are reports published by
the Home Ministry, by the Vigilance
Division, of chaprasis being sacked, of
lower division clerks being demoted and
punished, coats taken aff their backs. If
you are going to maintain this public
sector, if you are going to maintain the
high incorruptibility of administration, all
our actions must be open to scrutiny—I
am keeping an open mind, as I say.
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When the Mundhra deal came to light,
one of the Ministers was subjected to a
public enquiry, and I happened to attend
the enquiry conducted by Mr. Justice
Chagla in Bombay, when Mr. M. C.
Setalvad was representing th«
Government. I saw the Governor of the
Reserve Bank taking his seat among the
witnesses and watching the proceedings.
The result was, the publicity of the
Mundhra enquiry wa» so much that the
Life Insurance Corporation has been put
on guard— everybody knows—Ilest there
should be another Mundhra enquiry. This
ia the way in which we protect demo-
cracy.

SHRI BHUPESH GUPTA: Let us
appoint a Parliamentary Committee to
enquire into the conduct of all Ministers.

SHRI A. D. MANI: I would like to
quote here what Mr. Stanley Baldwin —
he is not a socialist, but he is a
Conservative Party Member .

SHRI BHUPESH GUPTA; A dio-hard.

SHRI A. D. MANI: . . . said on the 11th
June, 1936, in the House of Commons
when the Jimmy Thomas case came up
for consideration. I would commend it to
this Government and to the Minister also;

*We owe that duty not only to this
House but to democratic government
and to the servants of the State. There
are many attacks made on democratic
government to-day, and any action of
the nature of utilisation of a public
position for private gain cuts at the root
of democratic government. The corrup-
tion which accompanies dictatorships is
generally hidden; the corruption which
enters into a democracy is brought to
light and must be dealt with drastically,
and if there i any suggestion at all, it is
that, as a democratic assembly, we are
bound to tak, action. Consequently, we
cannot treat an offence, or a mere
mistake, in high quarters less severely
than we should do if
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it occurred among those whose res-
ponsibilities are far less. We are proud
of the probity of our public servants,
and exact rightly a very high standard.
We cannot accept a lower one for the
Members of this House or the Members
who hold positions in Government."

Appropriation (No. 2)

Madam, I would like to address these
observations of Mr. Stanley Baldwin to
the Government, and I would suggest that
this matter should be enquired into by a
public tribunal of the kind which was set
up in the Mundhra case. If this is not
done, the feeling will get abroad that there
is discriminatory treatment between one
Ministry and another. Mr. T. T.
Krishnamachari is a recent Congressman,
not a senior Congressman; he does not
belong to the iron cadre of the party, but
let not those impressions proceed abroad
that there is some kind of disciriminatory
treatment between one Minister and
another. Now that the matter has come up

SHRI ARJUN ARORA (Uttar Pradesh):
He is as good a Congresman as any
other.

SHRI A. D. MANI: I am very glad to
hear it from Mr. Arjun Arora who ha,
been an old Congressman. I hope he is
not a recent Congressman, more recent
than another, and that he is very much
respected in the Congress Party.

(Interruptions)

Madam, Government will have a very|
weak case in talking to Government]
servants about honesty and about being
above corruption if they do not conduct]
an enquiry into the cases and amend the
Constitution to deal with them. Where a
person in high authority has committed a|
mistake, it would certainly be a mistake,)
an irregularity. I only want to see how far
it has affected the public policies of the
Government.

I am very happy, Madam, that the
Minister for Mines and Fuel is here. I
hold him in great respect, particu-
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larly for the very daring policies he has
initiated, and I do hope that as a result of
the enquiry it will come to light that this
has been a purely political transaction and
that it had nothing to do with
administrativa favours. But I would make
one further observation. The time has
come for us to amend the company law,
making it obligatory for publication in the
Gazette of India and in the Gazettes of the
States of all donations made to individuals
and political parties for political purposes
so that if a man fights an election . . .
(Interruptions) I must get the information;
it should be published in the Gazette, and
this was the essence of the
recommendation made by Mr. Justice
Chagla when the Tata Iron & Steel case
came up, when he said that this matter
must be put before the public in a very
square fashion. Now the time has come
for us to amend the company law.

Madam, I have got many other things

to say, but I conclude for want of time
and I thank you very much.

SHRI BHUPESH GUPTA: 1 think,
since the Minister is here, he should
speak on the subject—the Minister for
Mines and Fuel. I hope he will speak.

Eﬁ’t{o &to a'm&u’t:

intervene.

He can

Iraamfa wgear, 97 fier =
wfo F szt & swmew frar 2 wadi &
WA F@rg | 3w R faassEn
FiE 47 a2 T497 &1 W d | 19 4y
F7% % WiAGT & W A9 AT 90 3, 39
ufxdi 7 s oo d 1 ok 7 widw
qifqamedt it § Wi gel WA
WERT X AL AATH | IT A
FEM W WO FT &@FT T AT
vamm frar g f5 fogeregde de
I E AT 9T §OF IR 99
w1§ i g aged) 39T ag
AFTd W@ A% ST & ¥ aw 3w
2 Afew s d A WY =i

- .r._,..__,‘f ::‘1_
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[#fr To o aTorT)
W oW fargn € e g aE ¥
frosT Ei Z1ar | T Fa| A 1w
#ifr  ag= &1 a1 99 faga w7 F A
HT FT 481 & | 9% 97 & g u
AT AT mEsAE sfEa § g
FT &/ a1 @x fraifa 5o G
&1 oy gar s fgraw w33 30 € 59
q Faw dag § W gn wfgw Al
geeg ¥ W frmw ofr ¥ afed o
qg wAm W # qfw ¥ ol
wfeq & wigT A g€ QT AT
qfeqrr &7 faar @ |

ot T WE ATV 0 A AT A
& ufy s ar

Fardl  wim  afes (faweT)
Fr ag 3w fwar o

ot wie wx e afga ot w7
W E uF e w PR aees S
T

A1 To #t Frorqat . afeT g
A ANTAAT & T €ad F, i
Y, ofmae & oA #1 3@ IFC A
greer &7 walEg  fRaife #er
g |

"eXg amiw | W afgEr s

HIOHATE  AVHRTAT, qEATAAT AT

T =qqr "

4 P.M.
wor %1 wraear & {90 s gur
&Y afvar 1 At af T #7 &W, qg @
LI TR FT WEI 4T | /I TAT Grea
& fau 1§ 7 Faar AT w1 A
Ff ¥ a1 AT Hig g Wied |
¥ faaga & fa og o, s_Rg aq aF
g d g W aF AR
Fve &1 gar foorEw Wi
WAt e @ WY Ay | T oaaw 7

[ RAJYA SABHA ]

Bill, 1963 326

A1 wfor & 9 wiw A & F T TG
AT § | F4AT AT UF ATHEHT HZAT Y
fo s | 55 7 & # o wifas
¥ & o o ¥ o araey dor ?
g1 §FAT § qg WrHieAT q2AT &1 ar
AT 4G TG A AT 41T gf ) AfE
a@ T g, aeH ¥ aal 8, €T
T &, T T @ 8, 59w fe
a9 aF qgf 7 Awar ww a% fqewr
Wi FT FAERr 9T {LT GHFOT F
FHT TGN SIET | ATAAIT AIAANT AT
¥ qiem & § uF A W
aff =it FoTIdr % e 61
WA g WA AT AT HEAT wgAr
g1 guar wfrgw el & fF waer
FvE ¥ g 07 FFe f@X faomey
wrad & @, o avaf ard 91
& g wETE W g 93T &
I5q WU TgEdr F% 4 A%
g g w3t fF 9% @Al ww,
FFTST 9T WAAT €T fwar ST SFar
2| WHW § AR s &
qaqd a9 gqfesy & | W dva
AT Y ¥, I IY A7 T T
a1, § I AL LA F AT AOCH
eI digar gt g | § 9 wedt
N T FL WG |

"The evidence of Mr. Krishna-machari
makes very painful read-* ing... I venture
to assert with some confidence that if his
evidence is placed before a body of
hundred judges taken from all parts of
the world, the painful conclusion they
will come to is that the man is not frank,
tlhat the man is one upon whose word no
reliance can be placed."

g WA off € WO &y
“faid T gra W ST AR
£, 98 g T A9qT BT TAAIT
TEl FT OFT £ | 4 WA FT AR
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fadeft T oen 2 afc |
HHaTA A A((qa TEAT & A gd afea
AT ® AN g ataw Aaq § A
AT & 375 wrEvs faaifeg 21 0
AT F TRE I F AT AEATAT
W firea o @, wa g
HIX AE T GHAT | OF  HET
WIAT § T ¥ A9 HIH ToTT A |
AT F, wAT qAT &, o w0l
T @ o & s gfteer g ax
FirgaR et fer Wy afr 2 s
faome stigr ®r @@ WX EW FTHAT
7d § fF 9@ e § & 7 faeaes
saifra g faser | afadw W
qGT § a1 Az gareE T W1 9
aTeEr g & W Iy fadey g g
ST AGT $T  IqH IAA G AT
9 1 T AET Far o A & | gAy
@t w3 W gt g9 A
fgns sm @ & @i o wEEw F A
A T T @R, A AR qqA
qTow T 8 | U7 A & faw Ses
T & gt grwfAE s & fag
At drs W R 9E frew d R
g ATeET S 9T 2 FeoraTarar
St 4 5T AW AT G AT GHAA
FOI, WO F4T, AW For fEwd
war A fom fregas & ama
gufera %% F maar feafa #1 oz
FC @b | wfFw afz gam w4 A
T agt & @ A FEw Wi
f& g7 sue werae #t fgye,
A, FT AT FAT SO | GET
U §ET H T IHAT ATET )

T AT o 3 |1 Ty S
divqaar |agy F g &
ford g aa @ & o P aer ¥
fF 7 ut w7 A% awg & aferivr famr
WA W7 AWy wrwed agrd
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ST | S T g g are S E
arer & wfa gardy difa 0 AT
ifgd, =9 Ha9 § o faAi ¥ v
fadrdy @ w1 ST & | TG
sty & fF < sreer T, FAY
Fgr W & R e areAT At
Fam goAr WA @R AW
# ay g@rec w3y ffR T Ag
forg 8, 72 & igmw FCT E
ot ot wrw 5T aEA &1 AR
gér & waa WAt ofr el faw g
faeelt & famafmarma damr w373 &
d weem A w1 d A
s fa ovg @15 sARA AT & AT
WHET armr # 9 AL |6 e
g

o 9w 7 WOgT AT AT A
a¥a ey @ €1

oY go o YA : WT A I
gl By EwoA AT §, q@ AT AN A
ar@ &\ 3fFT o ag wAar g fw
e FAAT A F AT T A Al
T AT 7 AT AT wN AT TGS
T, A N AL § ) WOETW At
gAT 8, WP 4l AN g 1 W
WA FHA  FITAT T, TE A5 B, |
T A AT @hEa Iw T A
@ & fF A gaar o AT g
FT | EEAT @1 RACRTAA 18 ¥
¢ gzgw g fegw g99 &1 gEm
qEF FHAT FEA AT A6 AT AT
&0 A F T T I G I A
s Er &, wmiEwas & =
@ & A ag 7l aF e T8 i
& fe e owifgar v &
HIFAOT A GUANT | F AT F AW
ST HAT o & 43 faraw, @9, tane
¥ g9Feq & UH WA B @AT AT
§ ot e s ¥ v
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[#Y mo Yo aTaTAY]
"There can be no mediation, gzry, €1 Wi & faere o 9T e

conciliation or arbitration about these
demands of the Chinese about large
chunks of territory. It is quite fantastic
and absurd basing their demand on
what happened in past centuries."

"This is not a mere boundary dispute

w1 2Qye ¥ o Bndr A A 3wrs
TEAT QeI HIuwTTSAT wr & 7
¥IT G AT WA AT T 2,
T AT &Y AW T IAHT TI7 FAT
Tl 8 7 w9 wfead arE] £ g
% foo e ool sv ot =@ fam
& 7 sy AT S A g W& o
T U F AW AT TA A9y 99 H
T i+ forar av f ag dwy o1 faam 78
¢, murem 8, | afsw s e gfar
P9 RS Hdeq §, arawg Hdza
AN AT weEww de faEm aw
orar & | wuw WA off & oo &
WG A TR AT & Y AT AT
wfed :

or a question of small territorial frontier
adjustments but of standards of
international behaviour and whether the
world will allow the principle of 'Might
is right' to prevail in international rela-
tions. "

et &7 <Y e e 2 9 fararEy
F1 forg § weqeqar  #1C Fadawr o
FIAW §, Wfgas TOF ¥ gar s30T
g9 WA "aad g afva fAam faam
T Afgm | S F W ¥ 3w
faam &t wT wrwwor ¥ gswA &Y
gt &1 Sradr @1 6T weweqar ¥
fag gixgadas & fag dsmaa wdf g )
STHHYT FT QTHAT HIA FT OF & alT
& & srwwor @ sfadm faar s
T o gy gt v der oWk
T WU YR BT AT W

ST W@ A FH IAEEE &7 41 51,
ug oAT  F HATA 1 A7 AT ATFAN
¥ wfawT & fog o #1998 F
F abFT 78 & | GgAT A av
A ¥ a7 Fer ot Tfgd s og et
Fmd gEr 71 BT WU W Y
Wi o, gardr &A% 99 F S Ay
g o g qEl & awdw ¥ 99 & O
#r§ dfat &, w1 qemaw & A
FIF &, a1 I T ¢ | {67 gw T
oo owhy §, W gWhaer WM
T ¢ I1AFTST aF WIEEAW FTAW
A e Awr W £y T, werw 0o,
qq aF wifagaq & aia 4 g awdr
2 mifsgaw o< giaw arg @ Tt
T qFA | T ST G F wER &
AT T AT WAT ST F Aeqeqar $1 47,
mifagam &Y ara #&r aE, T el 9w
1 7@F AT | IR T F W A
aTaYT gar §, TEhEA F7 9w & qG
& oA 9 £ v s W}
Hrmrst #t wegorr <@ | S o A
orffe & e 3 AEY AT ST FE,
ag W A & At S qE S At
& | Hug ¥ weres geTA AT Sff &
wg fam, #oqeh oy g fao 5 qw
v wEred § oA, S9 "a-
g WETea &7 GEAr S A o |
qft aF WeATiAar A a9€ S AT TH
g A w S A F A Ow E9 &
Frgeq § qv, §1 7 958 2 F Gwe B
HIAAT, TEHT T LT @, weawq Wy
GHAT FGT, GF AT GEAr O, Iq
HIq AT SETHTC FOM, THHT WY
amfy 7 afEw gwag wE T WOA
T FIFEAT QG § AN
yAFHr A 3@ & o ag wrewor @

g drgrEgr &0
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qX FEI AT g gmwnm ¥
fad Gy wF wafEwgfs
TR A | dm A @ v e dar
gift &1 ara &% o sr warg A
Srd X | q@ATH G oawar 2
qE HE A AN AT G T TATE
T AE w7 owhy | I oA
werfr & gz adi g & Frardr

T T ARY F, WO gL A
TAT 7ET 3T OFAT | AT KA 7 WL
faa a4 st wify ¥ 7o @
AT TTHIA FT ad T A 57
¥ w7z Fqm owa & FOd a9,
QAT TEf &1 gFAT | w9 3w AT quly
&1 gq e iy & G Y e
& Far aevd W oA v BT, T B
UH ST AT WIS UTTT A gwq
awn wigr f& A gwar @
HOIT, A ¥ A AT o S
¥ 78 2wy Wit TT F7 arw
T FEN TS, qE AL wwAq A WA
AT WAL ot ¥ ar av fr F g A
A AN, § qEG T [T, WA qAg
F1 A0 4T T 3w 4T O ans-
farz at AT @ dag it w7 T,
afen o0 wmIw T 3 a7 ag fran
st fadw & Faoei w7 fafemat fad)
w€ Z, AR 4T wifsa w1 At a@y
S TGN 3 ) A A AT T WA FT THATL
FTET 81 ITTAE & 09 a5 grar
aifgd, oar ¥ fadew &

L T AT FHT W W |
st WY 29 wd £, 9 e faegw
T4l faa fdrw & s o 2T
AfeT AT FAT A qE IO °T FY
o & fr 29l @ ayem awaT @

13
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qrET AT g | EmAwar av v ¥ oy
"awr o e Jifgd, afasa w7
e, ag At e g, AfFT & F o
frvar 2, 39w @ gU @ AR
afEm st AW gy ae & faafa
far o wfer B st wifus =3
a5y g,  wigw sz A7 faas
T A AWAT FHE, AV FTC AGE
AT AT 9Tg | 9E €% § fa fawm
Wil wEma ¥ arvmad fealie
wm Ay Ry feme s @
g o faar 1 Feaed o O
O aE A G AT AT WS WA
% wwEE g g T AT ),
Yo oradt Wi F9@ & %7 ¥
ooy &4, we fE gl § s 9ge
T rad gy &) war &< T € 1 e
TR g wea ¥ e a@s g,
Ty ff aee dw a@ ¥ we
TE FAT W g

et Fdm & g7 gfrar & of
g T e 4 o afzar ey §
ot # ¥ &t oF A @ dRa & fa
& A 4% g WISHT & SATET &
93T | A FT FAIRr AL & | SrE AN
TET A FEAT O AT EF A
o E Ay g A E A ) SAETaT
& qfER & awe @ § TOK
WAl @ weA ¥ 0w Ad O w3
oY TaET Ao 98 @1 v & fF et
Hoaem 9 FX @I 31 wmq &Y
g5 ara &1 ot = At gnw oS
OTAHT F OEAT ST UF @ AT A
AT ST 9T, 9% &9 47 £ | #9059
T AEl T WH | T a9 WA gW
oW WTEET 9% A F7 AT se
g at fex g8 & sneil & fod, Sam
AL TEH AT AT(Ed, 9% g
gt |

e fax A dweswrel fogfa o
suf &7 § 9\ Sy GEwE@El W
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[ff To #Yo TrraT]
gaer femr &) gg A S9 ¥ 5=
g1 Hog o ¥ v ¥ fed aga
T TG F | W W v §
¥aw  Fwlaee € 78 @wF 19, 9%
At Fg @O T | el 6 e
¥ wr oy ag owe femr w0 W
g7 ¥ o7 vw afag maw § R ow
T H THE W E

ol WSA WA TE 43 A
Cull

=t Qo &to FTwamy : WY sTHET
¥ oy ifFw o1 & TemeE W wETE
qFE Y § | THTEMOA] FT ST
Hifwra w0 & w7 g7 § | wfae
qdf & oft 37 0% awma @ wwa €
fr fosi woa &7 ® @ 9wy fod
w gl sfew faiet ae 0 ¥ g
Wt #§ g g & fedr da g fr amaw
¥ oS wETETOw  wiaE qra 5y g,
§ foel 7T 97T 6% A ¥ Swn
gW 2 | Fg ave € 79 T E
¥ wfwai g 79 afeai § w0
ufsm I oot 88 ¥ @@ @, WY
gifrr  amee ww wfasTdd 51 e
IuEnr FEl w7 T g, wfew gw fyew
T mad F §qw & & faar g, 7%
wgl wEEmAeeE  WT g, 9@l wee-
1w AT & 1| SaeT T gRUNT FIA A
qrew ¥ sqfa gelr € 1

st WA WO W A ¥
W ¥

A Qo do awadl: wa X wgar
g fs @idr owg Gur geT &, @ W
wafe & gaee 7@ ¥C 99 | g9Y
¢ v wgt fady @ wEEAT FQ@
A €, T FT0 ag wgf & et &,
qrét & 39 W wOHT E F wrerEar
@ E e M wET RET & )
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uF ara # fadae S A g
fr g@ faer &2 39 @eme ¥ FE00
TTEE FT A €T oAl & aree gu
% @ W am W W ¥
Afi &7 S FET gI HAT &7
FHE, oW @it Hqmw ¥ W
e TR, wfea Afmee sqE
JuEfae & fagid ¥ at wwm &Y
aifedr | e woft w23 & G ot
oY oF ga1 & faeg #1074 F—ue
faeg w17 w3 &, @y 9+ 3t fmgr s
wfgd | § @F gL & faez w1 5,
oF e & fram 9T Wi T,
wHeaT Fgl fqarg 1 2—wg dinisw
¥, &2 |, Wi At (6 aae ¥ s
FY feat &1 g1 sra & Wi ag A
Fug Ml #7 & wafad su% sfe st
1 feat &1 9T sy oy o f sga
& fordt §ame i g, e & fordr oy e
LR A IR GE A E O B
wrt &Y faesr gFT wfEd, wem &
frorermar #, @@ sa@faa & mar
9T T @0 fAa # W SR §,
¥ fogia #, freer 4T arfed | wre
S g g g—siar #7 fadee ey
E—IEH TN T 9eA § ST 947 T8
fagat § o o sea § W we
& & weefy wfafwar dar 76 4 &
Ffz gare W4T 7 1 w9 77 WAL} a7
faee w1 &, aY ST o/} 3, W
asdi & fevdt ey st @ agi 4
faeelt wrr  WTAwEE &, A v A
TS ¥ & wrd, fa3w e & gy
fasst & a7 &1 e W& W
ToT F are W ara ZHT E, a e d4
& gra gWr Tfed, o5 & fadt qeg
FoAT & T EN | A8 BEH FEE
¢, fedm &= &1 fawq —qar =¥
gy @ w1 Fgd B 5 wew
%7 UF WA §7% & faud & a1 & fagay
# ST FT 19 F3 1 qg A 97 gar wh
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frase far o & w% @t @ 1 @
faeame w7 afwmas @ 81 WS
TFAE & AT A g, v e [ g i
ST e, W wgH & fawe & fo
ST AT g @, THH U gEET HAT
AEHAACAT 4 AL T4 AT GAT TAH
TMEAATAT & & | TEA 9EH @l
wiawr 4, wa QT g w50 69
Id frawm 1 7 <1 aar T8
ST AW ¥ AAEd &7 agrr § |

WH FHOUF GFEAHFA A F
faser @ &, ag d%e Frlr 9Ef @
T & sl v Adf & wedw
< & wuwtas, wifgs g 9
waaz gagy ot afr @ dvEwa
UL H AET HISF 9E
T ¥ o, A oA aw
at @ 44, W w1 wiEaA
Wt @It# 9z wrgm | gEiEd
WATHAT B T FE T ZHAT AT
i a4 g f& g sfafsar-
Frzal & aTE ¥ wWEr &) w7
sfafFmradr 2 ? #q gafaens &7
slafsar  *t sgrem @ &7 wafa
¥ esqrEeAr w7 sAr wifas,
quHifas ar arnfeas ww46) 98 ga9s
g &1 o @7 ;oA qw oA
Fizq ardr arg 7 @rFaT o wgaas
g &, 4% #¥ Aafaa:, d@reaq ar
AT F AT TR &Y R &, BT
g afem AFcFTo T g9 wedaEr
¥ FTC g AEAT AR T fasr
WTAAT FT qAA ¢, a1 ag Ffafwa-
A HIC AFETaar &7 7L LT &<
FUTC T UITTRIT & arsd
T AT F &, T AAF IT AT B
gq gad el fo g I gL v
9NmE &1 Fd 8§, WK U &
HAqq 2@AT TE1 AT |

ﬂl!q’
A4
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A wEEr W1 w@r g fFoaw
wraforT & gfaa & @ & a1 g wwaET
Tz H FA T A ®W AT gHA
araw §1 A% ©F FHEand gy
TAT AR WA, g qFeE o g faa
o Aefgs W waT ® ograr
e 78 w7 P & g wr HwgA
For &f grar g e fadfr oz ®
T AEY, wiE Wq 4T T uF
qrefes o, (¥ 39 & § s
g ], AF FEA IR EW TEH o
® § e F ar T 7, ar gy ar
o 41 feafa m=gr 8 gt &)

St AT AW : FYT ATHT ATAA
FE& wEae 987

=Y Qo @Yo FwgAr : HAT wE, AW
e femed waa ¥ )

At Qo dYo wiay : femesw  wwwr
T § 1

ot awlfemic wa f@z: w9
waa & fF oF s YA Gl
wTEr |

it Qo Yo AT : WL TH 14
¥arg $3 wE drE0
7y A 3 % o9 aw1T & 9911
T T wifgd | U W@ F 9
9T HAAT AET §, 9AY T gEar
FT AW I3T FT T ATFAT F1 L
gem & fag o grear & @ faew
F1 drzq Ffax gm F A9 OF
GTTaE 9qeT g1AT Fifgd | 97T |
SHoT P. C. MITRA (Bihar): Madam
Deputy Chairman, it is gratifying to note
that practically there has been no
criticism, whether in this House or

outside, against the proposed estimated
expenditure.

t{THE VICE-CHAIRMAN (SHOT M.
GovINDA REDDY) in .the  Chair]
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[Shri P. C. Mitra.] Of course, there is
certain criticism about the imposition of
certain taxes and the enhancement of the
rates of taxation. But it is a matter of
gratification that everyone feels the just-
fiability of the estimated expenditure and
it is also a matter of common-sense,
because there is practically no alternative
proposal to augment the resources, it can
be taken for granted that the proposals put
forward by the Finance Minister are
sound and wise.

Mr. Vice-Chairman, it has been justly
stated that this Budget or these proposals
in the Budget ar, defence oriented. It has
been proposed to provide Rs. 867 crores
for Defence as against the estimate of Rs.
505 crores and the original estimate of Rs.
376 crores, in the current year. The whole
country is one on this one issue, namely
that no effort should be spared to make all
defence preparations to meet the Chinese
menace. Peking may attack us again or
may not attack us. But we should not
forget that the Chinese are still in
occupation of thousands of square miles
of our territory. The whole country to a
man is ready to bear all burdens in order
to fac. this menace. 1 would only appeal
to the Finance Minister to bring home to
the Defence Ministry the need to use all
these huge sums of money that are being
allotted, judiciously, with a view to
equipping our army, and air force with a
swift and deterrent striking power. It is a
common saying that attack is the greatest
defence. In the present atomic age to make
preparations for defence is practically an
impossible task and therefore, the only
preparation that we can make is to make
an effective preparation of attack. I must
admit, Sir, that it gives me pain to hear
from leading statesmen or defence
personnel of friendly countries open
declarations to the effect that our defence
preparations were neglected for many,
many years, that the Indian prmy is so ill-
equipped that they are not * match even
for Pakistan and so on. 1 would like to
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draw to your attention to this matter and
then to ponder over the situation as it
stands now. Simple arithmetic will show
that proper planning and imagination
were wanting in our defence production.
During the Chinese invasion, the value of
U.S.A. emergency aid in arms and
equipment, according to fh, American
estimate, came to Rs. 50 crores only.
Armaments and long-term aid were
valued at Rs. 500 crores. It was one
billion dollars, which comes to about Rs.
500 crores. Now, during the last 15 years
on an aggregate, we have spent not les*
than Rs. 4,000 crores on Defence. Was it
not possible to spare Rs. 500 crores to
equip the Army? We say that the quantum
of the long term aid we require would be
of the value of about one billion dollars or
Rs. 500 crores only. Thus it can be said
that proper planning and imagination was
wanting and the country now expects that
no pains should be spread to improve the
quality and the quantum of the equip-
ment.

There are many age-old rules and
regulations in the Army that require
change and rationalisation. We cannot
fight a war without a fully satisfied set of
Defence personnel. I give a few instances
which may cause legitimate grievance in
the lower ranks of the Army. The new
Defence Minister is trying to change
certain rules and has already changed
certain. According to the old rules even
the junior Division clerks in the Army,
they are called the Havildar Clerks, they
are not army men, have to retire after
twentyone years' of service with the
option given to Government to extend the
service by seven years more. Thus, people
who enter service at the age of twentyone
may be made to retire at the age of
fortytwo, with a paltry pension of Rs. 45
only whereas a Jamadar or a JCO could
serve up to fifty-five years of age which
has now been extended to fifty-seven
years of age. There is another provision
which says that no Havildar Clerk can be
promoted after he attains
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the age of forty-lour years to the post of
Jamadar or JCO even after receiving training
and passing the test. [ know of cases where
training  was given after this age with a
written undertaking that the persons qualify-
ing would be promoted as JCO but when the
whole thing was over, after the training and
even passing of the test, they were told that as
they had crossed the age limit, they would not
be promoted. Why then were they sent for
training after they had reached the age of
forty-four? I know that the Defence Ministry
has now extended this age and made it forty-
six. But it requires further relaxation. Even
if they want to be relieved, they are not
relieved but are made to work for seven years
more under their juniors. They are trained, in
good health and efficient and yet they are not
promoted but are compelled to ork under
their juniors. There are many other rules like
this. I do not want to dilate on them and I
wish the Defence Ministry would go through
these things and change them according to the
necessities of the times, equity and justice.

Now I would like to draw attention to the
speech of the Finance Minister whie moving
the Budget, Part A, page 15.

"By far the largest expenditure in the
country is incurred by Governments at the
Centre and the States. There cannot be any
question that economy and efficiency in
public expenditure are the very heart of the
matter in mobilizing resources. We have
taken a number of steps at the Centre to
effect economies in several directions. But
essentially, the task of achieving the utmost
economy in public expenditure is not
merely a question of cutting or reducing
som, items of expenditure or of laying
down this or that rule of procedure. What
we need is more performance w-'th I**
expenditure of resources in every sphere of
public activity; and what such economy
through efficiency requires is an attitude of
mind—a  spirit of  vigilance and
responsibility

116 R.S.—7.
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—on the part of all those who are entrusted
with the expenditure of the people's money

n

Th”re cannot be two opinions about this and
everybody should endorse this view. He also
said that we must cultivate voluntary restraint
on expenditure but the question is whether this
is being followed in every Department of the
Government,  this  direction given by the
Finance Minister. 1 come from Ranehi where
the new Heavy Machinery Building Plant is
being set up. The outer walls of the
officers' houses are being polished with snow-
white cement. Everybody knows that this is
very costly and this can  be avoided.  This
expenditure  can  be avoided but nobody
cares to  economise expenditure.  The only
economy they resort to is, as [ mentioned the
other day, to stop the house rent
allowance of Rs. 7.50 given to the low grade
employees. I would like Government to bring
this factor to  the notice of all concerned
Departments so that they follow strictly the
instructions given by the Finance Ministry in
this regard.

I would like to mention one factor about the
maintenance of the price line. Repeatedly it
has been said that Government is determined
to maintain the price line and after the Chinese
invasion we congratulated the traders many a
time for maintaining the price line but now we
find prices rising gradually and no effective
steps taken to check them. Take, for in-
instance, sugar. Yesterday, the hon. Minister
said that the price should come to Rs. 3-17 per
kilo but stilil in Delhi it is being sold at Rs. 1-
25 per kilo. A few days ago, about a month
ago, it was available at Rs. r 15 per kilo. That
being so, how does the Minister say that the
fair price should be Rs. 1 7 per kilo? Has there
been any attempt made to bring to book the
persons who are the real culprits? I know that
the millowners actually give wrong cash
memo and invoice and the wholesalers also do
the same thing. The retailers are the people
who suffer.  Generally the retailers
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[Shri P. C. Mitra.] jure blamed and they
are caught hold of while the wholesalers
and the mill-owners pocket all this extra
money by charging extra price. I want to
know whether any of the millowners have
been arrested under th= Defence of India
Rules for this black-marketing in sugar. It
is the same with other articles. Even small
things are becoming dearer now. In Delhi
particularly, even vegetables have become
so costly that it is very difficult for the
common man to have vegetables. The
Government profess now and then that
they are determined to maintain the price
line but no effective measures have so far
been taken. I feel that the hon. Finance
Minister should take strong measures
against the blackmarketeers so that the
people may be saved from such
exploitation.

Appropriation (No. 2)

Thank you.

SHRI N. C. KASLIWAL, (Rajasthan) :
Mr. Vice-Chairman, I rise to support the
Appropriation Bill under discussion and 1
propose to confine my remarks to the
foreign policy of the Government, the
defence policy and the industrial policy.
But before I deal with matters relating to
foreign policy, I would like to mention
two or three matters because certain new
developments have recently taken place. I
refer to the formation of the United Arab
Republic in its new context and I like to
send my congratulations to the Arab
people for  having consolidated
themselves and their nationalism. I also
mention that President Nasser is the
natural leader of Arab nationalism and it
is a matter of pleasure for us that our
relations with President Nasser are
continuing to grow more and more
friendly.

Mr. Vice-Chairman, 1 would also
welcome something which has happened
but in an altogether different context and
that is the break-up and disintegration of]
the Central African Federation. I know
that the people of Northern Rhodesia and
Nyasaland were fighting not only for their
freedom but for their very lives and now ,
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after a long and protracted struggle they
have been successful in breaking away
from Southern Rhodesia. I am sure that
the people of Northern Rhodesia and
Nyasaland will prosper in their newly-
found liberty and freedom.

There are other signs also of some
more Federations coming about. I am
confident that under the able guidance
and leadership of Mr. Julius Nyerere of
Tanganyika and Mr. Jomo Kenyatta of
Kenya and Prime Minister Mobota of
Uganda an East African Federation is
almost in the offing and I am confident
also that our relations with that
Federation will be very friendly indeed.
Similarly there are signs that in West
Africa also some kind of a Federation of
the smaller States is coming into being.

Mr. Vice-Chairman, I have been
referring to these particular developments
in a particular context and that context is
the context of the policy of non-
alignment. Very often the policy of non-
alignment has been attacked and very
wrongly indeed because those who have
attacked the policy of non-alignment have
never understood the position of our
country in the international sphere. If they
had only that understanding, they would
realise that the policy of non-alignment
which is now being largely accepted all
over the world is the right policy. Often it
has been said that we should align
ourselves with the West or with the East. |
would like to tell the friends both of the
West as well as of the East that if our
policy of non-alignment were at any time
deviated from, it is those very friends of
ours both in the West and in the East who
will find themselves in an embarrassing
position.

I want to refer to a few other matters.
Firstly, about the cessation of nuclear
tests. Mr. Vice-Chairman, the 18 nation
Disarmament Commission is still sitting
in Geneva and trying its level best to
reach agreement on the issue of halting
nuclear tests, and a closer approach is
emerg-
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ing today. And I am very glad to say that
our Delegation which is headed by a very
able serviceman of ours is doing its level
best to see that as far as possible the
cessation of nuclear testing comes about
soon. Only today you may have seen that
the eight non-aligned nations who are
also members of this Commission have
also agreed that for some time they
should cease their efforts and let the two
great blocs discuss among themselves so
that if there is anything special or if there
is any gap to be filled, they could come
forward with their solution and try to fill
it. I am very happy that the Government
of India is continuing to be vigilant and
active in this matter.

Now I want to refer briefly to another
small matter and that is about the
Colombo proposals. You will recall that
we had a debate on the Colombo
proposals and on this side of the House so
far as we were concerned we stood
solidly for the Colombo proposals and
said they should be accepted as they had
been accepted by the Prime Minister. It is
the Opposition which said, 'No, they
should not be accepted'. Now, who have
been proved right? Are we in a tight
corner because we have accepted the
Colombo proposals or are they in a tight
corner because they said they would not
accept the Colombo proposals? I think it
is they who are in a tight corner; it is
China which finds itself in an uncomfort-
able position because we have accepted
in toto the Colombo proposals and the
Prime Minister has said more than once
that unless China accepts the Colombo
proposals in toto there is no question of
going to the conference table with China.

Here 1 want just to refer to some
remarks which Mr. Vajpayee had made
previously about arbitration. Now, so far
as our Constitution is concerned, it is
very clear. If there is an international
dispute, the dispute can be referred to
arbitration. But apart from that we
are the
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original signatories to the Charter of the
U.N. Article 33 of the Charter says that
before anything happens the dispute must
be decided by mediation, conciliation or
arbitration. It is imperative. Suppose we
don't do this; then the matter is something
which would only come to this that we
have in some way violated the Charter. I
am quite sure that there is no nation today
which can afford to violate the Charter in
that fashion. You will recall that only last
year there was plenty of trouble about
Cuba but the United States themselves,
one of the most powerful countries in the
world, went to the Security Council ftnd
made a complaint. There was a heated
debate, a full-dress debate in the Security
Council and the matter was decided there
and subsequently everything was over.
Supposing the United States had decided
to attack Cuba, things would have turned
out very differently.

Now, having said this with regard to
our foreign policy, to which I fully lend
my support, I will now deal with our
defence policy. 1 was present in the
gallery when our able and distinguished
Defence Minister made his speech in
reply to the Demand for Grant of his
Ministry. I was very much impressed by
the quietness of his manner. It reflected a
kind of a steel-like quality and 1 was
happy to note that he was very vigilant
about the defence forces. He said many
things. He said that there should be four
or five mountaineering divisions, new
divisions, to be formed and he also said
that our armed forces would be almost
doubled. I was happy to note that there
was this realisation that our armed forces
should continue to grow. Merely the
doubling of our Forces today, in the
context in which the world is at present,
is not enough. Suppose we have one
million troops, a standing Army of one
million, I feel that it is not sufficient, we
should have a standing Army of two
million people. Then alone it is possible
to say that our strength and our influence
wil
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[Shri N. C. Kasliwal.] be felt more and
more in the world. Apart from that, we
will be in a far better position to defend
our borders.

AN HoN. MEMBER: China has a
standing army of 7 million.

SHRI N. C. KASLIWAL: China may
have an army of 7 million, but I am
confident that if we have only 2 million,
we can defeat a force of seven million.

Now, the Defence Minister was good
enough to say about many things, about
the increase in our aircraft production,
about the Navy and so on, but one point
he did not mention. That was about
guerilla warfare. Guerilla war really
means little war. “Guerilla' is a Spanish
word which means little and guerilla
warfare has been accepted as "a norm of
warfare. It destroys the supply line and
other things of the enemy. Now, I am
quite confident that the Defence Minister
must have been vigilant about these
matters, but he never referred to it. So, I
want to refer to this question of guerilla
warfare. I happened to read a book about
the tactics of the Chinese. What are the
tactics of the Chinese with regard to
guerilla warfare? There is a saying of
Mao: 'Shamelessly attack the weak.
Shamelessly run away before the strong.'
That is the motto of guerilla warfare so
far as Mao Tse-Tung is concerned. I am
not suggesting for a moment that we
should have such a motto. All I am saying
is that our troops, our Armed Forces,
must have adequate training in guerilla
warfare.

Then, I shall refer to the question of
production of armaments. Today in our
House there was a question with regard to
the manufacture of tanks. I am very
happy to note that armaments are coming
into production and there will be tanks
also. It would be very difficult to say
whether we will be completely self-
sufficient in respect of armaments. To a
great extent we should try to be self-suffi-
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cient in armaments and not only to a
great extent but also as early as possible.
I would like to remind the Defence
Ministry that this is one aspect which
they must keep all the time in mind.

The question has been raised here more
than once that we should acquire atomic
weapons. I remember that in some of the
speeches last time two or three Members
of this House happened to speak on it.
They said we should also have atomic
weapons or atom bombs. I think it is a
ridiculous approach. An atom bomb or
hydrogen bomb really means nothing. It
really proves nothing. Ultimately it is the
conventional forces which will have a say
in the final victory. Why should we waste
so much money so far as acquisition of
atomic weapons is concerned? If it is a
question of an atomic war, the great and
final war so to say, if an atomic war
breaks out, rest assured that India will not
remain the prime possessor of atomic
weapons whatever. To say that we should
manufacture atomic weapons at this stage
is ridiculous in the extreme. So many
millions and millions of rupees will have
to be diverted to a channel which will be
more or less fruitless.

I have referred to the foreign policy and
to the defence policy. Now, I want to
refer, in brief, to the industrial policy. Our
industrial policy is governed by the
Industrial Policy Resolution. We had a
feeling that as we proceeded along the
path of a planned economy, our public
sector would continue to grow. But that
does not happen to be so. On the contrary,
the industrial policy has become slightly
lop-sided. So often we hear that instead of
the public sector undertakings, certain
licences are being granted to the private
sector. You will recall that there- was a
question in the last session in this very
House and the Minister of Steel and
Heavy Industries replied that three
licences for fertiliser projects were
returned—they had been granted to the
private sector—because they
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were unable to instal the machinery, they
were unable to manufacture and they were
unable to produce. Then, why was all this
done? If all those projects had been taken up
in the public sector, by this time we would
have had far more quantities of fertiliser
available for cur agricultural production than
what we have today.

Similarly, in so many other ways the private
sector is receiving money from the public
sector. My very good friend, Mr. Pathak,
referred to a company to which a large
amount of money has been recently granted. I
believe he was referring to the Jayanti
Shipping Company, a private company. To
them Rs. 20 crores were given. It is an
extraordinary thing that a private sector
company should be given such large amounts.
So many people have all the time been
objecting why Tatas had been given Rs. 40
crores from the public funds without interest.
Now, who is the beneficiary? The
beneficiaries are only the private shareholders.
It is they who are all the time getting
dividends. It is they who enjoy the money.
They enjoy the money of the taxpayer. I want
to stress this point that no longer such large
sums should be handed over to the private
sector. The public sector must grow. It is the
public sector which ultimately will b°
beneficial. If the public sector produces more
profits, as it is bound to do, sooner or later,
then our tax burden can go down to some
extent. But at this time because public funds
are being given to the private sector, there is
greater concentration of wealth in the hands of
a few people than ever before. If this tendency
is checked, I am quite sure that the
concentration of wealth in a few hands will be
reduced. A large private sector is not
amenable either regulation or control in a
planned economy. All the public sector
undertakings are available for everybody's
scrutiny. They can be criticised, diagnosed,
hanged and quartered, whatever you may say,
But so far as the private sector
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is concerned, it is a closed book. Tau are all
talking now about the Vivian Bose

Commission's Report, as to why this has been
done and why that has been done. One does
not know how many more things are being
done by many more companies in the private
sector. I wanted to stress this point that no
longer large funds should be diverted for the
use of the private sector from the public
exchequer.

Having said this, I do not propose to go
into any more points. I fully lend my support
to the Appropriation Bill.

Thank you.
S5P.M.

SHRI B. K. P. SINHA: Mr. Vice-Chairman,
I would have been extremely reluctant to
participate in this debate, but I was pained by
certain references to certain individuals
occupying high positions in the Government
by two Members opposite. I was reminded
when I was listening to their speeches and
when I read some of the newspapers of the"
recent area in the U.S A. which is known as
the Macarthy era, an era of witch hunt, a
period in which charges were easily levelled
and conveniently bandied about. I was pained
especially because the Prime Minister and the
Home Minister have made it very clear that
the issues that arise out of what is now known
popularly as the Serajuddin affair have been
referred to a gentleman of great judicial
probity and eminence, the Attorney General
of India. He is going into that matter. Not in a
technical sense but in a substantial sense, that
matter is sub-judioe. There is a rule of
prudence, a rule of propriety that when a
matter is under investigation and especially
when that matter involves charges which fall
broadly in the sphere of the criminal, in such a
situation nothing shall be said and nothing
shall be done which prejudices the defence or
fair trial or fair enquiry of the persons
concerned. But I find unfortu-
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nately that outside this House, and even inside
the House since freedom of speech is
guaranteed to us under the Constitution, this
rule of prudence, this rule of propriety is not
being adhered to. It is being violated and
violated with ease and with impunity. After
the statements of the Home Minister and the
Prime Minister I feel that this matter should
receive a repose till the report of the Attorney
General comes.

PROF. M. B. LAL (Uttar Pradesh): Would
it be published?

SHRI B. K. P. SINHA: Published or not
published, I can assure the Members on that
side that we on this side, our Prime Minister
and our Government are as anxious as
Members 'on that side that high standards of
integrity and probity are maintained in the
administration and if this report of the
Attorney-General in th, slightest way
indicates that there is something improper

SHrR1 BHUPESH GUPTA: How do you
know? Have you seen th, report?

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : He “o”s not sav that there
is a report.

SHrR1 BHUPESH GUPTA; The hon.
Member should throw light. He made certain
remarks about the report of the Attorney-
General. He said

THe VICE CHAIRMAN (SHrRI M.
GOVINDA REDDY) : You have not heard him
properly. He was going to say; the report
which the Attorney-General is going to
submit. Not that there is a report now.

SHrRI BHUPESH GUPTA: How do We
know?

SHr1 B K. P. SINHA: My friend is in a
viry fortunate situation; that is, "where
ignorance is bliss it js folly to be wise."
Anyway I can assure the Members opposite
that if that report will  indicate anything
sus-
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picious about the transaction, our Prime
Minister and Government and the gentlemen
concerned will rise to the occasion.

SHrR1 BHUPESH GUPTA: W, want that
report. Do you wantitto be
placed?

PrROF. M. B. LAL: Unless it is piaced on
the Table of the House how can we know that
the Prime Minister acted on th, recommenda-
tion of the report?

SHRI B. K. P. SINHA; Let me clarify my
statement since the misunderstanding is in
two quarters. I said that when the report
comes, if it indicates anything wishy-washy
about the transaction, the Prime Minister, the
Ministers concerned and the Government will
take suitable action. That is what I said, if and
when the report comes. Please be patient, Mr.
Bhupesh Gupta.

SHrRI BHUPESH GUPTA: I
understand you.

cannot

SHRI B. K. P. SINHA: Sir, Mr. Mani put
the case rather mildly. But all the same his
speech was full Of insinuations and
innuendoes. The hon. Member from Uttar
Pradesh went further and made direct charges,
and all this before the investigation is
complete. They are hon. gentlemen, I have no
business to-object to their speeches, but then
when I hear these charges being levelled, I am
reminded of not too recent history and not too
distant history either; the history of the Third
Reich in Germany. I am reminded of Adolf
Hitler, I am reminded of his great Propaganda
Minister, Dr. Goebbels. Herr Goebbels
proceeded on two bases. A lie to be believed
must be a great lie and an extraordinary life.

SHrRI BHUPESH GUPTA: A big lie.

SHRI B. K. P. SINHA: A big lie. The other
principle on which he based his propaganda

was that a lie of  repeated was a truth
established.
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SHR1 BHUPESH GUPTA: It is the same
with the Home Ministry.

SHRIB. K. P. SINHA; When I hear these
about, I am reminded of
of' propaganda.

Now what is there in these transactions? If
we believe all that has been said» and that has
appeared in the newspapers, it comes only to
this that a certain sum of money on the
recommendation of a certain Minister was
advanced to a candidate for fighting elections.

SHrRr BHUPESH GUPTA: A common
occurrence here.

SHRI B. K. P. SINHA: It is a common
occurrence here and more common with the
Members there . . .

SHrI BHUPESH GUPTA: W, do not have
Ministers.

SHRI B. K. P. SINHA: . . . whose activities
are confined not only to this country but go
very much beyond. Anyway, that is by the
way. In Mr. Mani's opinion the transaction
was merely irregular. He based his charge of
irregularity on two counts: firstly that the
money was not advanced in pursuance of
some resolution of the company. In this
connection he referred to the report of Shri
Viswa-natha Sastry. He referred to an
undertaking by the then Minister, Shri Satish
Chandra. But I will tell Mr. Mani to go deeply
and fully into that report and that undertaking.
It is only if a company is a limited company
with a large number of shareholders and with
certain directors that the necessity arises for
placing the matter before the Board of
Directors and before th, shareholders. But if a
company is composed of a few persons, it is a
family concern, it is a partnership, then in that
case that directive of Shri Viswanatha Sastry
and that statement Of Shri Satish Chandra do
not apply. Messrs. Serajuddin and Company
is precisely a company of this nature. It
is a
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family affair, it is almost a partnership.
Therefore, I see no irregularity on this count.
Mr. Mani again referred t0 another aspect,
that mines' and minerals' leases had been
given to this company in violation of the
Industrial Policy Resolution.

There are two types of inaccuracies. One is
suppressio veri and the other is suggestio
falsi. If you suppress a part of the truth, even
that is an inaccuracy. Mr. Mani had taken
great care to read the debates in the other
House. But it seems that his memory failed
him in one respect because in the discussion
in that House it has been made very, very
clear that the areas that were leased out to
Messrs. Serajuddin & Company were areas
which were not reserved for the public sector.
The areas that were leased out to them were
free areas, areas which the State Governments
were free to lease out to private individuals.
Then, where is the question of the violation of
the Industrial Policy Resolution? Therefore,
the charge of impropriety or irregularity falls
on the second count also.

Mr. Mani made a plea for a high-level
enquiry. The Prime Minister has made it very
clear—so has the Home Minister—that if
some prima facie case is made but, they will
not hesitate to hold an enquiry. We know that
th, individual Ministers of the Government,
like Caesar's wife, must be above suspicion.
But we also know that it is extremely
improper for a Government to yield to wild
charges, to yield to witch-hunt in an
atmosphere, in a situation, where witch-
hunting has become very, very common and
very very easy. For while it should be th,
concern of the Government to maintain
higher standards, it should equally be their
concern to see that people do not suffer
because a handful of people take it into their
heads to throw mud at
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others. And I am sure—let the Members on
the opposite side rest in peace—that if a
strong, prima facie case is made out, an
enquiry will follow.

AN HoN. MEMBER: You want them to rest
in peace?

SHrRI B. K. P. SINHA: Not in grave, but
here.

Mr. Vajpayee, unfortunately, referred to
gentleman who was not present in the House.
He is a Minister of the Government of India.
He is now moving about in other countries.
He is doing a tremendous amount of work for
us. He is going to Australia, New Zealand and
the United States of America to seek
assistance for us .

SHri BHUPESH GUPTA: Really go'od
time.

SuriB. K. P. SINHA: .in
our hour of trial.  And when he is busy with
that work, in his absence we get up in the
Parliament of India and bring charges
against him.  Mr. Vajpayee made some
unfortunate remarks and referred, to the
opinion of an eminent Member of this
House expressed in a debate. But that was
th, opinion of 'one eminent Member only.
Let us go into the whole case, that case
which  gave rise to the Chagla Enquiry.
What  is the substance of that enquiry and
what was the gravemen of that charge? It
was that th, department entered into some
unbusiness-like and imprudent transactions
which were unprofitable. The charge was
not that Mr. T. T. Krishnamachari was
a party to it; the charge w's that Mr. Patel
entered into the transaction. The matter
was referred to Mr. Krishnamachari. He did
not repudiate it but in a way approved of it or
acquiesced in it and therefore both Mr.
Krishnamachari and Mr, Patel were held
responsible by the Chagla Commission.
Similar was the report of the Commission
which
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presided over by Mr.
Justice Vivian Bose. But  then the matter
did not end there. The case of Mr.
Krishnamachari could not be referred to the
Union Public Service Commission, and Mr.
Krishnamachari, honourable that he is, as soon
as the Report came out, resigned and went out.
But then, since Mr. Patel was *? civil servant,
his case was referred to the Union Public
Service Commission and the  Union Public
Service Commission, after going into all the
records that were placed before the Chagla
Commission and the Vivian Bose
Committee and after going into more
documents and more papers, came to the
conclusion that the transaction which was
entered into by Mr. Patel was neither unbusi-
ness-like nor imprudent nor unprofitable
and they absolved Mr. Patel. If Mr. Patel who
was primarily and directly responsible for
that transaction could be absolved, I do not see
how the charge against Mr. Krishnamachari can
stand. If the charge against Mr. Patel
fell, the charge against Mr. Krishnamachari
also fell. That is the irresistible conclusion to
which any reasonable man will come.

Bill, 1963

was Constituted,

SHrRI B. R. BHAGAT: He does not
understand all that.

SHRI B. K. P. SINHA: And as subsequent
events have proved, that transaction itself has
proved very, very profitable and not
unprofitable, unbusiness-like and imprudent.

SHri BHUPESH GUPTA: Then take Mr.
Mundhra out of the jail. It is a simple thing to
do.

SHRI B. K. P. SINHA: Mr. Mundhra is in
jail in connection with other cases, not in
connection with that case.

SHrRI BHUPESH GUPTA: Such a good
man; he was profitable to your transaction.
Why keep him in jail?

AN HoN. MEMBER: There are other
factors also.
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SHRI B. K. P. SINHA: Therefore, Sir, the
reference . . .

SHrRI BHUPESH GUPTA: That matter is
under consideration.

Surr B. K. P. SINHA: ... to these two
gentlemen was unfortunate. It is part of a
witch-hunt. I am sure that if some evidence
comes up, the matter will be subjected to an
enquiry but till that comes up, let us all keep
silent, let us await the report of the Attorney-
General.

SHRI BHUPESH GUPTA: Mr. Mundhra in
his testimony before the court said, I believe,
that he paid Rs. 1 lakh to the Congress
Election Fund in Calcutta. I think it is
relevant in this context.

(Interruption)

SHRI B. K. P. SINHA; I do not know what
Mr. Mundhra said. I know that the Bank of
China disclosed many accounts, about the
money that had been advanced to many
parties in this country. I wish the Finance
Minister placed the account books of the Bank
of China on the Table of the House.

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : Please proceed with your
other points.

SHri B. K. P. SINHA: Lastly, after
finishing with these two “ases, (Interruption)
I would h>iefly hereafter refer to the issue of
the production of atomic weapons, a different
issue altogether.

SHRI BHUPESH GUPTA: Itis bet- j ter to
come to it.

SHRrI B. K. P. SINHA: My hon. friend who
preceded me, peace-loving that he is, though
he comes from the martial land of Rajasthan,
considered the production of atomic weapons
an improper thing. I come from the land of
peace, the land of the Buddha and Mahavira,
but I feel differently. We know that too much
of admiration for peace, too much of
admiration for
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non-violence, has times without number
landed this country into the lap of foreigners. I
wish that history were not to be repeated
today. This morning the Government, through
the Prime Minister, made it clear that at this
stage they were not prepared to go in for the
manufacture of atomic weapons. I respectfully
differ from the Government and the Prime
Minister in this respect.

AN HON. MEMBER; At all stages.

SHRI B. K. P. SINHA: It is not our plea, it is
not my plea at least that we forthwith start the
production of atomic weapons. Our technical
apparatus, our scientific apparatus, our know
how are not yet adequate for the purpose. But
let us not give up the project for all time to
come. It is only if we make a start now that we
shall, in the not too distant future, be in a
position to produce atomic weapons. This is
an atomic age, and in an atomic age, whether
we like it or do not like it, warfare must be
atomic. And in a situation in which an
adversary possesses atomic weapons in any
future conflict between us and that adversary
or enemy, either we give up our policy of non-
alignment and align with some atomic power,
or even from now on we start making
preparations for the production of atomic
weapons. And if the policy of no-atomic
weapons continues, I am afraid, one day,
under the stress of a foreign attack, the policy
of non-alignment shall have to be given the
go-by. If we want to protect our freedom, if
we want to protect our freedom of action, if
we want to remain non-aligned in the real
sense of the term, let us follow the example of
the United Arab Republic where, even though
their resources are much less than our re-
sources, even though they are inferior to us in
scientific knowledge and technical knowledge
they have made a start towards the production
of atomic weapons. They may not be
producing it now, but then, the research and
the development, they are pushing in that
direction. And I have
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made it clear that at this stage we cannot
produce them. But then let us not think .that il
after ten years we want to produce atomic
weapons, in a day we shall be able to produce
them, because so much has to go before a
nation is in a position to produce atomic
weapons. Scientific knowledge and technical
knowledge must reach a certain standard.
Keeping this in mind, I simply want that from
now on we should make an effort to advance
scientific knowledge, to attain technical
perfection, so that in the not too distant future
we are in a position to produce atomic
weapons. .Sir, let us not be too much addicted
to peace, too much be in love with peace.

AN HON. MEMBER: We are doubling our
forces.

SHRI B. K. P. SINHA: Let me tell this
House a story which you get in the Tibetan
vttsion of the life of the grest Buddha.

THE VICE-CHAIBMAN  (SHRI M.
GOVINDA REDDY) : You have already tak?n
up your time.

SHRI B. K. P. SINHA: I thought there was
no other speaker.

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : There is another speaker.

SHRI B. K. P. SINHA: All right, Sir; then
let me finish; I shall take only two minutes.

As I was saying, this is the story we get in
the Tibetan version of Buddha's life. Buddha
converted his whole tribe, the great tribe of
Sakh-yas, to non-violence and peace. Now
the Sakhyas were invaded by the mighty and
martial Koshals. The Sakhyas were great
marksmen, were so good at marksmanship
that their arrows aimed at would just cut the
pendants that were hanging from the ears of
persons. They were such good marksmen, but
since they were the followers of Buddha
and votaries of
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peace and non-violence, they hesitated to
shoot down the Koshals who were besieging
their city. And the result was that after a
certain time the resistance of the great tribe of
Sakhyas was broken, and the hole tribe of
Sakhyas were put to the sword, and the race
was obliterated. Now let this story make us
careful. While Buddha has gone down in
history as an angel of peace, the Sakhyas have
been obliterated. Let us not today behave as
Buddha behaved, and let us not make the
great Indian nation meet the same fate as
befell the Sakhyas.

Thank you.

SHRI N. SR RAMA REDDY: Mr. Vice-
Chairman, Sir, I rise to give my hearty
support to the Appropriation Bill that has
been under discussion. Of course, as is
expected, under the present stress arising out
of the Chinese invasion of India, the
appropriations are very heavily weighted in
favour of Defence; it could not be otherwise.

Sir, when I just glanced through, I found
that under Defence a sum of Rs. 723 crores
odd has been set apart. This is a staggering
figure—a figure never before, in the history
of our infant independent India, had been
reached—and this figure, nobody will
consider it as very excessive in view of the
situation that we are facing today.

Sir, many speakers have referred to this
very unfortunate, unprovoked aggression of
China against India. It is still a mystery. A lot
of research has got to be made why, at all
China, which had been friendly with India for
centuries, which had been friendly up to the
time their aggression against us took place,
with whom we had assiduously cultivated
friendship through all the period of our post-
independence, why—I do not know whv—
thev had inflicted on us such a heavy and
lasting mortal wound. Certainly we cannot
take it lying down. Therefore it is, with a
great resolve
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vnd with a great spirit of sacrifice, w? took a
determination, we took an oath to resist them,
and therefore it is, Sir, may; whatever might
be the cost, ivithout minding" cost we are
prepared to resist this aggression, come what
that such a heavy and huge sum of Rs. 723
crores has been set apart. Not only that.
Everyone in this country, today, is concerned
to resist this aggressor and throw him out
from this country. Therefore, Sir, e g«ve our
hearty support to the Finance Minister who
has taken bold steps for taxing the people.
Certainly sacrifices must go with maintaining
the independence and the integrity of the
country. Therefore it is that heavy taxation is
levied and therefore it is that such heavy sums
for the defence of the country have been set
apart. We do not grudge them.

It was only this morning, Sir, I was reading
in some paper, in some journal, the causes of
the attack by China on India. Many people,
many learned people now assess that the
causes of the Chinese attack on India is not
territorial; it is only to inflict
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humiliation on India, a prosperous India, a
developing India, an influencing India, an
India which had scored over every other 'big
country, and whose influence was spreading
not only in the West, not only in the East but
all over the world, on account of the policies
of our illustrious Prime Minister. The foreign
Policy and the national policies under the able
guidance of our Prime Minister have been
such that they have earned for us, in the short
period of fifteen years or so, the highest
reputation.

THE VICE-CHAIRMAN
GOVINDA REDDY)
tomorrow, Mr. Reddy.

(SHRI M.
You may continue

SHRI N. SRI RAMA REDDY: Thank you
very much.

THE VICE-CHAIRMAN  (SHRI M.
GoVvINDA REDDY) : The House stands
adjourned till 11 A.M. tomorrow:

The House adjourned at thirty
minutes past five of the clock till
eleven of the clock on Wednesday,
the 24tb April, 1963.



